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In compliance of order passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi on dated 26.12.2021, joint inspection of site in
question was carried out by the Joint Inspection Team comprising of following
officials of Uttarakhand Pollution Control Board, Regional Office, Haldwani
(Nainital) and District Administration, Nainital on 19.01.2022:

1. Shri Munish Singh, Sub-District Magistrate, Haldwani.

2. Shri Runa Oraon, Scientist ‘D’, Central Pollution Control Board,
Regional Directorate, Lucknow (U.P.).

3. Shri Sachin Kumar, Tehsildar, Lalkuan.

4. Smt. Sunita Lohani, Lekhpal, Lalkuan.

Member of SEIAA, Uttarakhand could not join for inspection as tenure of

SEIAA has been completed and hence no representative of SEIAA was present.

The Joint Inspection Team inspected the both stone crushers and also
interacted with petitioner for their inputs. Stone Crusher wise observation of

Joint Inspection Team are as follows:
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1. M/S Himalaya Stone Industries, Village Phatta Bangar, Tehsil
Lalkuan, Distt. Nainital (Uttarakhand):

iii)

Consent to establish (CTE) was granted to the stone Crusher on
08.07.1985 by the Uttar Pradesh Pollution Control Board (UPPCB).
Further, Consolidated Consent and Authorization (CCA) is renewed
time to time by the Uttarakhand Pollution Control Board. Presently,
CCA is valid up to 31.03.2026 for production of Stone Grits & Sand-
36000MT/Month through crushing and screening processes.

Fresh water requirement is meeting from tube well equipped with
mechanical water meter. Necessary permission of extraction of
groundwater is obtained from CGWA. Wastewater generated from
screening process is sent to Mud Water Recycling System and

clarified water collected in collection tank for recycling in process.

Some discrepancies were reported during joint inspection with respect
to compliance of environmental norms, which have been rectified by

the Unit.

The Unit has obtained renewal permission for establishment of stone
crusher as per State Government Policy i.e. Uttarakhand Stone
Crusher, Screening Plant. Mobile Screening Plant, Pulveriser Plant,

Hotmix Plant, Readymix Plant Anugya Nitti, 2020.

The Unit has obtained necessary permission for storage of sub-

minerals existing government policy.

M/S Himalaya Grits, Village Phatta Bangar, Tehsil Lalkuan, Distt.

Nainital (Uttarakhand):

i)

Consent to establish (CTE) was granted to the stone Crusher on

07.02.1987 by the Uttar Pradesh Pollution Control Board (UPPCB).

Page 2



if)

iii)

herewith.

Earlier the Unit was kwon as M/S Hindustan Stone Company.
Consolidated Consent and Authorization (CCA) is renewed time to
time by the Uttarakhand Pollution Control Board. Presently, CCA is
valid up to 31.03.2026 for production of Stone Grits & Sand-
31200MT/Month through crushing and screening processes.

Fresh water requirement is meeting from tube well equipped with
mechanical water meter. Necessary permission of extraction of
groundwater is obtained from CGWA. Wastewater generated from
screening process is sent to settling pits. Supernatant water is recycled

in process.

Some discrepancies were reported during joint inspection with respect
to compliance of environmental norms, which have been rectified by

the Unit.

The Unit has obtained renewal permission for establishment of stone
crusher as per State Government Policy i.e. Uttarakhand Stone
Crusher, Screening Plant. Mobile Screening Plant, Pulveriser Plant,

Hotmix Plant, Readymix Plant Anugya Nitti, 2020.

The Unit has obtained necessary permission for storage of sub-

minerals existing government policy.

Copy of Joint Inspection Report along with Annexures 1-26 are enclosed

Interaction with Applicant:

Joint inspection team also visited the house of Applicant No. 1 i.e. Shri Tajender
Kumar Jolly house. It was noted that Shri Tajender Kumar Jolly is not available
in house and it was informed that he is out of station. Joint Inspection Team also

interacted with Applicant No. 2 i.e. Shri Gulab Singh Bhandari. His house is
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located behind the M/S Himalaya Stone Industries and complained about noise
caused by the stone crusher. He also produced the document issued by the
Principal, Government Primary School, Motinagar regrading establishment of
primary school. As per document said Government primary school is established

in the year 1978.

It was also informed by Applicant No. 2 that house of Shri Girish Kapoor existed
before the Unit was established and nearby area including industry land belonged
to Shri Girish Kapoor and land was purchased by his father Late Shri Umrao
Singh Bhandari on 30.04.1983.

Land Use and locations of Stone Crusher:

As stated, earlier Consent to establish (CTE) to Stone crushers namely- M/S
Himalaya Stone Industries (hereinafter called as Unit-1) was granted on
08.07.1985. CTE to M/S Himalaya Grits (hereinafter called as Unit-2) was
granted on 07.02.1987. Land was purchased for stone crushers in the year 1984
and 1982, respectively for Unit-1 and Unit-2. It was informed that the Applicant
No. 1 purchased land in the year 2004.

It is also informed by the District Administration that said area in question is
outside the limit oof Development Authority and comes under village. Therefore,
no land use plan is prepared by the District Administration. It is also observed
that houses are being constructed nearby Unit-1 and Unit-2 and plotting of land

for house was carried out. Agricultural activity was also found near the Units.

From the document and observation made by the Joint Inspection Team, it is
evident that the area in question became industrial as well as residential, as both
types of activities were observed. Both Stone Crushers have obtained renewal of

permission required under the Uttarakhand Stone Crusher, Screening Plant,
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Mobile Screening Plant, Pulveriser Plant, Hotmix Plant, Readymix Plant Anugya
Nitti, 2020., as amended.

Said stone crushers are complying with environmental norms. Discrepancies

observed by the Joint inspection team during inspection, has been rectified.
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JOINT INSPECTION REPORT OF STONE CRUSHERS AT HALDWANI, NAINITAL
(UTTARAKHAND)

IN THE MATTER OF

TEJINDRA KUMAR JOLLY & ANR. VS STATE OF UTTARAKHAND & ORS.
(0.A. NO. 449/2019)

1. Background:

Hon’ble NGT, Principal Bench, New Delhi passed order on 16.12.2021 in the matter of
Tejindra Kumar Jolly & Anr. Vs State of Uttarakhand & Ors. (O.A. No. 449/2019) for joint
inspection of following stone crushers:

1. M/s Himalaya Stone Industries

2. M/s Himalaya Grits

Verbation of the relevant para of the referenced order of Hon’ble NGT order is as below: -

“10. Leaving this issue open for consideration further, it will be appropriate to require the
statutory authorities to verify whether any establishment or houses existed within the
prohibited distance at the time of setting up of the stone crusher. We also require the State
to respond to the stand of the applicant that such blanket exemption cannot be given for all
times to come to permit stone crushers at the cost of other activities not prohibited by law
by exempting stone crushers in the manner as done by the above Policy. The verification of
factual aspect may be undertaken by a four-member Committee comprising of CPCB, State
PCB, SEIAA, Uttarakhand and the District Magistrate, Haldwani. The State PCB will be the
nodal agency for coordination and compliance. The parties are at liberty to give their
respective inputs to the Committee. The report may be filed within two months by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in
the form of Image PDF. The Committee may inter-alia ascertain land use plan of the area in
question and the suitability of site for continuing the stone crushers in question. The State of
Uttarakhand may file its own affidavit in the matter within four weeks.

List for further consideration on 24.03.2022."

Copy of the referred order of Hon'ble NGT is enclosed at Annexure-1.
Pursuant to the said order, joint inspection of stone crushers referred above was carried out
on 19.01.2022 by a team comprising following officials:

1. Sh. Manish Singh, Sub-Divisional Magistrate, Haldwani
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2. Sh. Runa Oraon, Sc. ‘D’, Central Pollution Control Board (CPCB), Lucknow

3. Dr. D. K. Joshi, Regional Officer, Uttarakhand Pollution Control Board (UKPCB)
UKPCB, Haldwani,

4. Sh. Sachin Kumar, Tehsildar, Lalkuan

5. Smt. Sunita Lohani, Lekhpal, Lalkuan, UK

Member of SEIAA, Uttarakhand could not join for inspection as tenure of SEIAA has been
completed and hance no representative of SEIAA was present.

2. In compliance of Hon’ble NGT order, committee inspected both stone crushers.
Committee also interacted with petitioner for their input. Salient details,
observations/findings and conclusion based on inspection, interaction with petitioner and
revenue records as available with District Administration are as below:

3. Salient details & observation of stone crushers:

M/s Himalaya Stone Industries, Village Phatta Bangar, Tehsil- Lalkuan, Distt. Nainital (UK)

I.  M/s Himalaya Stone Industries (hereafter referred as “the unit”) is spread over an

area of 1.845 Hectare. During inspection, the unit was in operation. The process flow

chart of the unit is attached as Annexure-2.

Fig. (01) Location of the M/s Himalaya Stone Industries Unit (Source: Google Earth)

Il.  Presently, the unit has following units:

a. Jaw Crushers (03 nos. with capacity 50 Ton/Hr, 50 Ton/Hr and 25 Ton/Hr)
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b. Washing Plant (100 ton per hour)

¢. Cone Crusher (100 ton per hour)
During inspection, all units were operational except two jaw crushers (50 Ton/Hr and 25
Ton/Hr). It is informed that non-operational jaw crusher is stand by crusher.

. Asinformed by the unit representative, the operating hours of the unit is 6.00 AM to
7.00 PM.

IV. The unit has earlier been granted Consent to establishment of stone crusher on
08.07.1985 by Uttar Pradesh Pollution Control Board (UPPCB). Further, the unit has
been granted CCA (Consolidated Consent & Authorization) by UKPCB, which is valid
upto 31.03.2026 for production of Stone Grits and sand (36000 MT/Month). Copy of
Consent to establishment and CCA is annexed as Annexure-3 & 4.

V. As per certificate issued by District Industries Centre, Haldwani, the unit has
commenced its operation on 01.06.1986. Copy of certificate is annexed as Annexure-
5.

VI.  The unit is meeting its fresh water requirement through one tubewell. Mechanical
water meter is installed at tubewell and log book of fresh water consumption is
maintained. The unit has obtained NOC from Central Ground Water Authority
(CGWA) on 14.07.2021, which is valid upto 13.07. 2024.Copy of NOC is annexed as
Annexure-6.

VIl.  Initially, the unit has obtained permission from Sub-Divisional Magistrate, Haldwani
for storage of sub-mineral (stone grit) on 07.04.2014, which was valid upto

17.11.2014. Further, it is renewed from time to time.

VIll.  Presently, Geology & Mining Unit, Directorate of Industry, Uttarakhand vide its office

order dated 17.11.2021, renewed permission for storage of sub-mineral (stone grit)
from 19.11.2021 to 18.11.2031 for storage of sub-mineral (stone grit) 1,62,000 ton
(one time) during rainy season-(July to September) and 81000 Ton (one time) for
other than rainy season. Further, the unit has been granted permission for storage of
sub-mineral (stone grit) 6,48,000 Ton annually. Copy of order is annexed as
Annexure-7.

IX. As per permission granted by Geology & Mining Unit, capacity of the unit is counted
as 180 Ton/Hr.
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X.  The unit has been renewed permission for installation of stone crusher as per state
govt. policy namely “3aI@E ¥ #N, TRIfAT coie, AT hfAT cdie,
TeaUgeR Coie, gl AW coie, WfAww oaie e Aifd, 20207 (hereafter referred

as state policy 2020).
XI.  As reported, the unit receives raw material (dust, stone, sand etc.) through auction

by the District Administration, which is stored in the unit premises. During
inspection, approx. 47077.85 MT of raw material was found stored in the unit
premises as per details submitted by the unit on the portal of Geology and Mining
Unit, Directorate of Industries, Uttarakhand (Annexure-8). Details of purchase and

sale for the financial year 2020-2021 and 2021-2022 (till 31.12.2021) of the unit is

attached as Annexure-9.

XIl. It was also observed that height of raw material stacking was higher than boundary
wall.
Xlll.  Waste water generated from screening plant is sent to Mud Water Recycling System.

Clarified water collected in collection tanks for recycling in process. Mud is found
disposed off land.

XIV.  During inspection, poor drainage system for waste water is observed.

XV.  The unit has provided water sprinkler at unloading/transfer point of stone crushers.
During inspection, water sprinkler was operational. Location of water sprinkler
installed in unit is annexed in Annexure No. 10. However, suffient no. of water
sprinkler was not found in Cone crusher and cone crusher was not found completely
covered.

XVI.  The unit has not provided interlock system as per consent granted by UKPCB.
XVIl.  The unit has provided ducting system in Jaw Crusher area, which is placed in covered
tin shed. Dust generated from jaw crusher area is collected and scrubbed with water.
Water is sent to collection tank for settling and reused in process.
XVIIl.  The unit has provided green belt but not complete as per state policy 2020.

XIX.  The unit has provided metalled road at certain places the road was found in damage
condition.

XX.  UKPCB carried out fugitive emission monitoring at unit on 01.11.2021 and found
fugitive emission meeting with stipulated norms. Copy of the report is annexed as

Annexure-11,

A Page 4 of 12 &’

%ﬁy %;\, ‘_/55'// #P;a




The unit has provided tin shed in jaw crusher, Cone crusher, vibrating screen to

XXI.
control noise and fugitive emission. During inspection, noise monitoring was carried
out at different locations of the stone crushers. Noise level was observed as 61.7,
69.1, 70.3, 69.0, 56.5, 51.8, and 58.2 which is meeting the stipulated norms.

XXIl.  The unit has 02 DG sets with capacity 250 KVA and 350 KVA equipped with acoustic

enclosure. DG sets do not have adequate stack height.

M/s Himalaya Grits, Village Phatta Bangar, Tehsil- Lalkuan, Distt. Nainital (UK)

I.  M/s Himalaya Grit (hereafter referred as “the unit”) is spread over an area of

2.914 Hectare. The unit has crushing capacity of 285 Ton/Hr. During inspection,

the unit was in operation. The process flow chart of the unit is attached as

Annexure-12.

M/s Himalaya Grits, Haldwani

Fig. (02) Location of the M/s Himalaya Grits (Source: Google Earth)
Il.Presently, the unit has following units:

a. Cone Crushers (01 nos. with capacity 100 Ton/Hr)

b. Roller Crusher (02 nos. with capacity 50 Ton/hr each)

¢. Washing Plant (100 ton per hour)

. As informed by the unit representative, the operating hours of stone crusher is

6.00 AM to 7.00 PM.
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VI.

VIL.

VIIL.

The unit has been granted Consent to establishment of stone crusher on
07.02.1987 by UPPCB. Earlier, the unit was known as M/s Hindustan Stone
Company. Further, the unit has changed name as M/s Himalaya Grits. The unit has
been granted CCA (Consolidated Consent & Authorization) by UKPCB, which is
valid upto 31.03.2026 for production of Stone Grits and sand (31200 MT/Month).
Copy of Consent to establishment and CCA is annexed as Annexure-13 & 14.
As per certificate issued by District Industries Centre, Haldwani, the unit has
commenced its operation on 15.01.1988. Copy of certificate is annexed as
Annexure-15.
The unit is meeting its fresh water requirement through one tubewell.
Mechanical water meter is installed at tubewell and log book of fresh water
consumption is maintained. The unit has obtained NOC from Central Ground
Water Authority (CGWA) on 14.07.2021, which is valid upto 13.07. 2024.Copy of
NOC is annexed as Annexure-16.
Initially, the unit has obtained permission from Sub-Divisional Magistrate,
Haldwani for storage of sub-mineral (stone grit) on 07.04.2014, which was valid
from approval to 17.11.2014. Further, it is renewed from time to time.

Presently, Geology & Mining Unit, Directorate of Industry, Uttarakhand vide its

office order dated 27.09.2021, renewed permission for storage of sub-mineral
(stone grit) from 19.11.2021 to 18.11.2031 for storage of sub-mineral (stone
grit) 2,56,500 ton (one time) during rainy season-(July to September) and
1,28,250 Ton (one time) for other than rainy season. Further, the unit has been
granted permission for storage of sub-mineral (stone grit) 10,26,000 Ton
annually. Copy of order is annexed as Annexure-17.

As per permission granted by Geology & Mining Unit, capacity of the unit is
counted as 285 Ton/Hr.

The unit has been renewed permission for installation of stone crusher as per
state govt. policy namely ‘JaUI@s FF R, BRAT tAle, AEEa ShfET
tile, YeAgR SAie, flc Aew ooie, Wiew e se AR, 20207

(hereafter referred as state policy 2020).
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XI. As reported, the unit receives raw material (dust, stone, sand etc.) through
auction by the District Administration, which is stored in the unit premises.
During inspection, approx. 44,517.28 MT of raw material was found stored in the
unit premises as per details submitted by the unit on the portal of Geology and
Mining Unit, Directorate of Industries, Uttarakhand (Annexure-18). Details of
purchase and sale for the financial year 2020-2021 and 2021-2022 (till
31.12.2021) of the unit is attached as Annexure-19.

XII. Waste water generated from screening plant is sent to settling pits. Supernatant

water is recycled in process. Mud is found disposed off on land.

Xl During inspection, poor drainage system and settling system for waste water is
observed.

XIv. It is also observed that no water sprinkler system was at feeding duct of size <22
mm.

XV. The unit has provided water sprinkler at unloading/transfer point of stone

crushers. During inspection, water sprinkler was operational. Location of water
sprinkler installed in unit is annexed in Annexure No. 20. However, sufficient no.
of water sprinkler was not found in Roller crushers area and Roller crushers were
not found completely covered.
XVI. The unit has not provided interlock system as per consent granted by UKPCB.
XVII. The unit has provided ducting system in Cone crusher area, which is placed in
covered tin shed. Dust generated from Cone crusher area is collected and

scrubbed with water. Water is sent to collection tank for settling and reuse in

process.
XVIII. The unit has provided green belt but not complete as per state policy 2020.
XIX. The unit has provided metalled road but not as per state policy 2020.
XX. UKPCB carried out fugitive emission monitoring at unit on 01.11.2021 and found

fugitive emission meeting with stipulated norms. Copy of the report is annexed
as Annexure-21.

XXI. The unit has provided tin shed in jaw crusher, Cone crusher, vibrating screen to
control noise and fugitive emission. During inspection, noise monitoring was

carried out at different locations of the stone crushers. Nolise level was observed

as 55.4,58.5,70.7, 69.7, 67.3 and 67.8. Q
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4.

5.

The unit has 01 DG set with capacity 250 KVA equipped with acoustic enclosure.

DG sets do not have adequate stack height.

Interaction with Applicant

Joint Committee visited house of the applicant No. 1 -Sh. Tejindra Kumar Jolly
house. It was noted that Sh. Tejindra Kumar Jolly was not available in house and
it was informed that he was out of station. Further, committee interacted with
the Applicant No. 2- Sh. Gulab Singh Bhandari. His house is located behind M/s
Himalaya Stone Industries. Sh. Gulab Singh Bhandari has informed that the noise
level and dust is low as compared to other days and also provide a document of
Government Primary School, where it was mentioned that school was
established in 1978.Copy of documents is annexed as Annexure-22. It is also
informed by Applicant No. 2 that house of Sh. Girish Kapoor existed before the
unit was established and nearby area including industry land belonged to Sh.
Girish Kapoor. It is also informed by applicant-2 that land was purchased by his
father Late Sh. Umrao Singh Bhandari on 30.04.1983. Copy of registry is annexed

as Annexure-23.

Land use plan and location details of stone crusher:

i. M/s Himalaya Stone Industries (hereafter called as unit-1) is spread over
Khata no. 97 - khet no 605Mi -0.003 Hectare, 607b- 0.117 Hectare, Khata
no 95 - khet no 607Mi -0.279 Hectare, 608Mi -0.072 Hectare, 613Mi -
0.038 Hectare 614Mi- 0.009 Hectare, Khata no 94 - khet no 605Mi -0.253
Hectare, 607Mi- 0.300 Hectare, 614Mi- 0.016 Hectare, Khata no 96 - khet
no 605Mi -0.063 Hectare, Village Supi Bhagwanpur, Khata no 57, 58 and
64 — 0.695 Hectare having total land area of 1.845 Hectare and M/s
Himalaya Grits (hereafter called as unit-2) is spraed over Khata no 93 -
khet no 618/1Mi -0.790 Hectare, khet no 618Mi -0.285 Hectare, khet no
618/2Mi -0.126 Hectare, Khata no 80 - khet no 618/2Mi - 0.409 Hectare,
Khata no 79 - 618/2, 622/1, 622/2 - 1.304 Hectare Having total area of
2.914 Hect.

ii. The Unit-1 has been established in 08.07.1985 (as per NOC of UPPCB) and
unit-2 is established in 07.02.1987(as per NOC of UPPCB).

&>
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iii. It is informed by the unit representative, the land was purchased by Sh.
Buhuvesh Kumar Agarwal (Owner of unit-1 and 2) from Sh. Girish Kapoor
in year 1984, who is son-in law of Applicant-1(Sh. Tejindra Kumar Jolly).
Further, land for unit-2 was purchased land from Sh. Vinod Kapoor
(brother of Sh. Girish Kapoor) in year 1982. It is informed by unit
representative that land of units has converted into industrial land. Copy
of conversion of land is annexed as annexure-24.

iv. Itis also informed by unit representative, applicant-1 has purchased land
on 2004.

v. Itis also informed District Administration that area in question is outside
limit of Development Authority area and comes under Village. Hence, no
land use plan is prepared by District Administration. Report of lekhpal
regarding units land ownership details, land use and location is annexed
as Annexure-25.

vi. As per Census,2011, population of Village- Phatta Bangar is 848.

vii. It is also observed that houses are being constructed nearby units and
plotting of land for house was carried out. Agriculture activity was also
found near the units.

viii. It is also observed that 01 tiles industry, 02 units of Rice Mill and 03 soap

stone industry is situated in vicinity of stone crushers as well as Village.

6. Suitability of sites for continuing the stone crushers in question:
i. The unit has renewed permission for storage of sub-mineral (stone grit)
as per state policy 2020 and as per policy, all environmental norms will

be applicable with existing stone crusher except distance norms. Further,
State Govt. has issued amended state policy namely “3T@s ¥\ ¥,
Ehfder o, AMg BRfAT odie, gealgeR toie, gic Rew e,
WfAFw caie A Afd, 2021” (hereafter referred as state policy 2021),

and same provision has been mentioned in state policy,2021 with
reference to distance and area norms. Further, it is also mentioned in

policy that clarification with reference to said policy shall be vested in the
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governance. Hon’ble NGT has also directed state Govt for responding to
the stand of applicant that such blanket exemption for all times to come
to permit stone crushers at the cost of other activities not prohibited by
law by exempting stone crushers in the manner as done by the above
Policy.

ii. It is also observed during visit of site that residential houses are
developing in Village Phatta Bangar as well as near stone crushers in
question.

ili. Other industrial activities (01 tiles industry, 02 units of Rice Mill and 03

soap stone industry) also observed in area in question.

Conclusion:

It is evident from observations and perusal of documents made available to the committee
that residential houses are coming up in Village-Phatta Bangar. Residential houses as well as
other industries are surrounded by stone crushers in question. It is also observed that area
has become industrial as well as residential as both activities were observed. As per
Census,2011, population of Village- Phatta Bangar is 848. Since, renewal of anugya for

existing stone crushers further extended for 10 years by the Geology & Mining Unit,

Directorate of Industry, Uttarakhand, the said department can be directed to provide the
policy/framework based on which the renewal was permitted. In case of any such policy was
not framed for allowing the stone crusher operational near the human habitat by the Govt.
of Uttarakhand, the, subsequent direction can be issued for issuing the administrative
order/policy.

Further, reference may please be made to the Writ Petition (WPPIL No. 212 of 2019-Trilok
Chand Vs State of Uttarakhand & others) is also pending before Hon’ble High Court of
Uttarakhand at Nainital for relocation of stone crusher in designated industrial area for
Haridwar, Udham Singh Nagar and Nainital. Copy of Hon’ble High Court order is annexed as
Annexure-26.

It was noted that there is no document available based on which site suitability of stone

crushers under reference can ascertained.

R
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It is also observed that the stone crushers were partially not complying with the stipulated

conditions of permission granted by Industrial Development Section, Govt. of Uttarakhand

stipulated in State policy 2020 as amended in 2021 as well as consent granted by UKPCB,

both stone crushers may be directed to comply with following:

M/s Himalaya Stone Industries, Village Phatta Bangar, Tehsil- Lalkuan, Distt. Nainital (UK)

a)

b)

c)

d)

8)
h)

i)

The unit should provide interlock facilities with process and air pollution control
system as per consent granted by UKPCB.

The unit should provide tampered proof electromagnetic flow meter in place of
mechanical flow meter at tubewell.

The unit should provide proper pucca drainage system for carrying wasté water.
The unit should provide sufficient no. of water sprinkler with proper pressure in
cone crusher as per state policy 2020 as amended in 2021.

The unit should provide additional and adequate green belt as per State policy
2020 as amended in 2021. Till adequate growth of plant, the unit should make
alternate arrangement for dust control/fugitive emission. |

The unit should provide metaled road as per State policy 2020 as amended in
2021.

The unit should properly cover Cone crusher.

The unit should provide proper drainage/conveyance system for waste water
collection and recycling.

The unit should provide adequate stack height in DG sets as per norms.

The unit should ensure compliance of all conditions as per permission granted by
Industrial Development Section, Govt. of Uttarakhand and UKPCB as well as
conditions stipulated in State policy 2020 as amended in 2021.

M/s Himalaya Grits, Village Phatta Bangar, Tehsil- Lalkuan, Distt. Nainital (UK)

The unit should provide interlock facilities with process and air pollution control
system as per consent granted by UKPCB,
The unit should provide tampered proof electromagnetic flow meter in place of

mechanical flow meter at tubewell.
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¢. The unit should provide proper pucca drainage/conveyance system for carrying

waste water. The unit should also provide proper settling system for waste water

recycling.

d. The unit should provide sufficient no. of water sprinkler with proper pressure in

rolling crusher as per state policy 2020 as amended in 2021.

e. The unit should provide additional and adequate green belt as per State policy

2020 as amended in 2021. Till adequate growth of plant, the unit should make

alternate arrangement for dust control/fugitive emission.

f.  The unit should provide metaled road as per State policy 2020 as amended in

2021.

8. The unit should properly cover Rolling crusher.

h. The unit should provide water sprinkle at feeding duct (size <22 mm)

The unit should provide adequate stack height in DG set as per norms.
The unit should ensure compliance of all conditions as per permission granted by
Industrial Development Section, Govt. of Uttarakhand and UKPCB as well as

conditions stipulated in State policy 2020 as amended in 2021.

Inspecting Officials: Q
1. Sh. Manish Singh, Sub-Divisional Magistrate, Haldwani Shwa

W)
Sh. Runa Oraon, Sc. ‘D’, CPCB, Lucknow W

Dr. D. K. Joshi, Regional Officer, UKPCB, Haldwani, “ow—

Sh. Sachin Kumar, Tehsildar, Lalkuan é‘_,
N

Smt. Sunita Lohani, Lekhpal, Lalkuan, UK %b/v
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TEJINDRA KUMAR JOLLY & ANR. VS STATE OF UTTARAKHAND & ORS.

(O.A. NO. 449/2019)

Sk No. Particulars - Annexure No.
1. Copv'bfﬁon’ble NGT order dated 1
16.12.2021
| M/s Himalaya Stone In_ch:sﬂ_?_(ﬂ@!__i ______ -
2 Process flow chart 2
3. Consent to Establish - - @
B 4 Eonsolidated Consent & Authorization | a4
S District Industries Centre Certificate s
6. | NOC of Central Ground Water Authority 6
(CGWA)
7. Order of Geology & Mining Unit, Directorate 7
of Industry, Uttarakhand
8. Details submitted on the portal of Geology 8
and Mining Unit, Directorate of Industries,
Uttarakhand
9. Details of purchase and sale for the financial 9
year 2020-2021 and 2021-2022  (till
31.12.2021)
10. Location of water sprinkler 10
11, Copy of fugitive emission monitoring 11
M/s Himalaya Grits
12, Process flow chart 12
13. Consent to Establish 13
14. Consolidated Consent & Autharization 14
15. District Industries Centre (DIC) Certificate 15
16. NOC of Central Ground Water Authority 16
(CGWA)
17 Order of Geology & Mining Unit, Directorate 17
of Industry, Uttarakhand
18. Details submitted on the portal of Geology 18
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and Mining Unit, Directorate of Industries,

Uttarakhand
19. Details of purchase and sale for the financial 19
year 2020-2021 and 2021-2022 (till
31.12.2021)
20. Location of water sprinkler 20
21. Copy of fugitive emission monitoring 21
22, Copy of documents provided by Sh. Gulab 22
Singh Bhandari
23. Copy of registry of Late Sh. Umrao Singh 23
Bhandari
24, conversion of land documents 24
25, Report of Lekhpal 25
26. Hon'ble High Court of Uttarakhand at 26

Nainital order dated 18.02.2020
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Amezwze .

[tem No. 02 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Con ferencing)

Original Application No. 449/2019
(Earlier O.A N0.332/2017)

Tejinder Kumar Jolly & Anr. Apphcant(s)
Versus

State of Uttarakhand & Ors. Respondent(s)

Date of hearing:  16,12.2021

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant Mr. V.K. Shukla, Advorate for Oniginal Apphcant

Respondent(s) Mr. Mr, Rahu! Verma, AAG [or the Srate of Uttarakhand
Mr Mukesh Verma, Advocate for UEPPCH
Mr. Vivek Gupta, Advocate lor R -3 to 5

ORDER

L., The matrer has been put up for consideration in pursuance of order
of the Hon'ble Supreme Court dated 18,11.2021 in Cuil Appeal No.218 of
2021, Tejinder Kumar Jolly & Anr. Vs. State of Uttarakhand & Ors, setting
aside order of the Tribunal dated 27.8.2019 to the effect that no further
adjudicanion was required and remanding the matter to the Tribunal for
adjudication of the issue. The operative part of the order is reproduced

below:

'19. The impugned order of the NGT, as extracted above, clearly
suggests that the O.A. No. 449/2019, which was registered n
pursuance to the adverse Gouvt. Report against the resprm&ems—stmre

—13
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crushers, was never adjudicated on ment. The issues were neper
taken 1o its logical end despite the clear finding in the Government
Report that the respondents 1 & 5 are operating i wolation of the
Government Policy and the Environmental norms and ameltorative
steps were needed. The contesting counsel for the parties are in
agreement on the aspect that the NGT should have decided the CLA,
419/ 2019 on ment, instead of elosing the proceeding, as a chisposed
of matter. Decision on ment was particularly expected since the NGT
itself on 11.12.2018 frehile disposing of O.A, No. 332/201 /), had
cirected the State Government to assess the functioning of the stone
crushers, and to take action for their closure m the crent they are
found violating any of the policy parameters or envronmental norms.
To facilitate appropriate action, the fresh O.A. No. 449/2019 was
directed to be registered, soon after the Government FReport was
produced before the NGT.

20. There can be no quarrel with the proposition that public interest
would warrant action against polluting umts. This is equally
applicable to those industrial units which have been functiorng
siee long. Adherence to the environmental and pollution norms
cannot be compromised for factual misunderstandings or due to
eryplic determination. Orders which have direct repercussions an the
rght to clean environment must surely be the outcome of careful
scrutiny and substantive deliberation, as per the applicable focts.
The NGT was required to address the grievance on the aduverse
health impacts on local populace biy the stone crushers. The Tribunal
uself had recognized that orders were necessary to resolve the issue.
The factual deternunation hed reflected the need to ensure
heghtened compliance with the environmental norms for the
concemed area. On 13.01.2015 in the related O.A, No. 123 of 2014
(Himmat Singh Shekhawat Vs. State of Rajasthan), the Tribunal
made it clear that even the pre-existing units must fall in line. As
noted before, the subsequent OA 449/2019 was ordered 1o be
registered for consideration of the report requusitioned by the NGT
itself. It was also clarified that the O.A. 44972019 was based upon
the Report furmished to the Tribunal In tius backdrop, the aetion
needed on the Report, should have been indicated. At the very least,
the Tribunal would be expected to ascertain whether substantial
compliance of its earlier orders was made by the two stone crushing
units of the respondents.

21. We are therefore of the opmion that the view taken in the
impugned order 1o the effect that the O.A. No.449/2019 does not
require adjudication, does not appear to be wn order and the same is
therefore set aside. Consequently, the O.A. No.449/ 2019 is restored
and ordered to be adjudicated on merit, The NGT shauld however
render its decision without being influenced by the observations
made in s judgment. It is ordered accordmgly. The appeal stands
allowed, leaving the parties to bear their own cost.”

2 We have heard learned Counsel for the parties accordingly. We may
first give brief background of the proceedings. O.A. No. 332/2017 was filed

by the apphecant against violation of environmental norms by Himalaya

2

—14
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Stone Industries and Himalayva Gnits, Haldwam, Uttrakhand i the matter
of their location within prohibited distance from school and habitatuon and
noise and air pollution narms. The matter was dealt with vide order dared
11,12.2018 direcung the State to look mto the matter and take remedial
action. The State was to file a report which was to be registered and put

up. Operative part of the order is reproduced below:-

"After heanng the Learned Counsel for the parties and on perusal of
material on record before us, we are of the wiew that respondent State
of Uttarakhand has laid down detailed policy dated 19th November,
2016 and with shght amendment dated 20th November, 2018 with
regard to norms to be followed by stone crushers, screemng plant,
pulvernzation, mohile stone crushers, mohile screeming plant, hot muw
plant and ready muw plant etc. Therefore, the respondent State is
directed to assess the functioning of respondents private units
namely respondent no. 4-Himalaya Stone Industries and
respondent no. 4A-Himalaya Grits. In case the said units are
found violating any of the provisions of the policies referred
above, then, immediate action be taken against the units for
their closure. This exercise should be done by the State
Government by 31st December, 2018. Thereafter, the State
Government shall file a report before the Tribunal. Registry
shall register the said report separately and place it before the
Tribunal, as soon as the same is received.”’

S Accordingly, the State carmed out inspection and filed 1its report
before this Tribunal on 21.2.2019 annexing inter alin report dated
01.02.2019 to the effect that the stone crushers were non-compliant with
regard to the distance (in column 12 of the report]) but the distance
requirement did not apply to the units which were set up before the policy,
as the units 1n question. On thig, the Tribunal held that no adjudication

was necessary.

4. The Hon'ble Supreme Court has not approved the view of the
Tribunal and held that pre-existing units are also to be covered by the

siting norms in view of earlier order of this Tribunal dated 13.01.2015 in

=15
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O.A No. 123/2014, Himmat Singh Shekhawat v, State of Rajasthan holding

as follows:

“the enwvironmental laws are laws enacted for the henefit of puble at
large. They are socio-beneficial legislation enacted to protect the
environment for the benefit of the public at large. It is in discharge of
their Constitutional obligation that such laws have been enacted by
the Parliament or by other authorities in Jurtherance to the power of
delegated lequslation vested in them These leqislations and directives
are incapable of being compared 1o the legislations m the field of
taxation or cnminal junsprudence. These laws have been enacted to
protect the Fundamental Rights of the citizens Thus, the contention
that the existing mine holders would not be required to comply
with the requirements of environmental laws, cannot be
accepted. To illustratively examine this aspect, we may take a
hypothetical situation, not far from reality. An industrial unit
which had been established and operationalized prior to 1974,
1981 and/or 1986, was granted permission under the laws in
force and the wunit owner had made heavy investments in
making the unit operational. The Water (Prevention and
Control of Pollution) Act came into Sorce in 1974, Air
(Prevention and Control of Pollution) Act in 1981 and
Environment (Protection) Act in 1986. All these Acts deal with
existing units as well as the units which are to be established
in future. These laws granted time to the existing units to take
all anti-pollution measures and obtain the consent of the
respective Pollution Control Boards to continue its operations.
Failure to do so, could invite penal action including, closure of
industry under these Acts. The said Unit should not be
permitted to contend that since it was an existing unit, it has
earned a right to pollute the environment and cause
environmental pollution, putting the life of the others at risk,
on the ground that it was an existing unit and was operating
in accordance with law, Such a contention, if raised, would
have to be noticed only to be refected. Similarly, these
Notifications or Office Memorandums, having been issued
under the environmental laws, would equally apply to the
existing industries as well. The directions contained n these
Notifications and Office Memorandums which are otherwise vahd,
would equally operate to the existing mines as well as the newly
undertaken muing activtties,”

ol Accordingly, we proceed on the basis that the policy applicable
currently is to apply to pre existing units also. Present matter 1s covered
by nter partes order. We find merit in the contention that the
‘Precautionary’ and ‘Sustainable Development’ principles have been held
part of the domestic law of the country and referable to Article 21 of the

Constitution in (1996) 5 SCC 547, Vellore Cilizen Welfare Forum v. Union

—é
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of India & Ors. and there can be no exemption at the discretion of any

authority in favour of any umit merely on the ground that it was

estabhshed earlier, Learned counsel for the appheant points out that in
view of the order of Hon'ble Supreme Court, this Tribunal is required to
deal with the contention of the apphcant that the stone crusher cannot be
allowed within 300 mirs from the Abadi, Schools, educational institutions

and hospitals, cte, Our attention has been drawn to the Uttarakhand

Stone Crusher Policy, 2020 with regard to siting of stone crushers as

follows:-
Sl Ne. | Place Minimum ‘
Distance of
Stone Crusher ]
i i ("uwnmu’m Forest - - 100 meter
|2 l’-’\f F‘mm the bank ﬂfr.—ﬂnr;a River D:sz: wt Haridwar | 1.5 Km. _ {
;_ ] {B} From the bank of perenmal river in other pfﬂms‘ | 1 km, 4
(C) From the bank of non- Pe:wmm( nver I 500 meter |
}T— }\’r'm}rt_m; places (Temple, Mo';que, Gurudwara & | 300 meter |
Church ele.) B J
6, School, Educational Insntute, I-fa?:pr’rrr!. Nursing 300 meter i
Home ete. _
[ 7. | istance from !’opm’un"afl J00 meter ”
6. It is submitted that if the stone crushers operate close o a school,

the students will be adversely affected by air and noise pollution,

7. However, learned counsel for the project proponents has opposed
the above submissions. He submitted that even il the latest siting policy is
to apply, the policy itsell makes an exception and debars challenge by
establishments or individuals who come after the umits are lawfully set up,
with full knowledge of functioning of such units. Only question will be
('.mnplu—m(‘c with environmental norms and not sihng norms in such casces,

He submits that this aspect has not been gone into nor this part of the

—17
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pohey questioned. [n this regard, learned Counsel relies upon note No.3 in

2020 Policy as (ollows:-

‘(1) Construction of any Religious Place {Temple, Mosque,
Gurudwara, Church, ete,) or School, Education institutian,
Hospital, Nursing Home, ete. or residential house of one family
house of more than one families after the application of the
establishment of Stone Crusher/Screening Plan, then any
objection raised by them will not be taken into consideration

and it will not be considered to be any hindrance in the
Renewal/permission.”

8. It 18 submitted that the establishment of stone crushers started in

the year 1982, No establishment or house existed within the prohibited
distance at that time. The applicant purchased the house for the first time

in 2004, with full knowledge of the stone crushers in questior.

9, Faced with the above, learned counsel for the applicant submitted

that the policy of granting exemption to pre-existing stone crushers is
uncalled for and even those who come after setting up of crushers can
object to their continuance or renewal of consent in view of hazardous
nature of their activity. Setting up of a stone crusher cannot deny
development in the area and prevent setting up of establishments or
construction of houses in private properties, unless prohibited by law. The

applicant having lawfully set up school can object to activity adversely

affecting the students.

10.  Leaving this issue open for consideration further, it will be

appropriate (o require the statutory authorities to verify whether any
establishment or houses existed within the prohibited distance at the time
of setting up of the stone crusher. We also require the State to respond to
the stand of the applicant that such blanket exemption cannot be given

for all times to come to permit stone crushers at the cost of other activities

20



not prohibited by law by exempting stone crushers in the manner as done

by the above Policy. The verification of factual aspect may be undertaken
by a four-member Committee comprising of CPCB, State PCB, SEIAA,
Uttarakhand and the District Magistrate, Haldwani. The State PCB will be
the nodal agency for coordination and comphance. The parties are at
liberty to give their respective inputs to the Commitiee. The report may be
filed within two months by e-mail at judicial-ngtagov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image
PDF. The Committee may inter-alia ascertain land use plan of the area in

question and the suitability of site for continuing the stone crushers in

question. The State of Uttrakhand may file its own affidavit in the matter

within four weeks.
List for further consideration on 24.03.2022.

A copy of this order be sent to CPCB, State PCB, SEIAA, Uttarakhand

and the District Magistrate, Haldwani by email for compliance.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

Dr, Nagin Nanda, EM
December 16, 2021

Onginal Apphecation No. 449/2019

(Earlier O.A.N0.332/2017)
AB

—19

21



1149 INOLS
WINOZ

149 INOLS
WWOT

v —gymmaut

RS S 3
? (3om)
¥YNVa

L1149 3INOLS WGS9

1149 INOLS WD

(Wi 57+)
3718 H3INO

jaddoy

ua3135 i saysniy ”l T '

Asepuodag auo) aua)

(ww pg 01 €7) 3215 xm>oﬁ>

TEETRTS
Alewiilg

”N_m ¥3N0

(ww gg+)

usaig t 1aysniy I

Fulusem

(Wi 08-)

(12m)
aNYs

AY1SNANI INOLS VAVIVINIH
INVYYOVIA MO14 SSID0Hd

Alewiid

J3P{ulds Jo uoneso)

JaddoH
1aysni)
Aueiag

22



F-

® gﬁ
W v O 1 “'T:

- ! y ol - E'_r ¢ -I",

a: 1 .'. !'-_E i, :I !

: ~i“"‘*-—-..____* s '[

1 ":M FL s ]
SR |UTT R PRAD

B

'.a,ﬂt

=

Ria
ES

I'honu-740

i | :
gl s 2 :
‘25, | .:nt”

1 kX -Las122 e
F’OLLUTIQJN

ONTROL BOARD |

|
I
- |
65 I

i
P o *

[
: |
: E “;V y"l RN I_‘ t‘,_,, i lhuluml 4:tll'!lc H ..57, Janakpuil [!AI'IEILL‘T 13112 o r
e e, Lo g2 1R Vi i { Ttz . i
S I g1k oy v A .
Reft .\‘4{3‘1/\3( -_gifeﬁ-.'l; . i 1 l i l: 4 Dated §4..2 7289
i i )I/S litmelala Stono Indu .;5:1; ; ‘ ; :l . Y ;
acf | ehlidire Niga¥, e o R '
A Diqtt Vaihitel i L el ol
DS VY TRk : o a
iéf‘;;?‘é .5 w-‘i\ {Mioialk : oniqmrm. UP_OF YO UR| INS
i i SRR § jut | IXOR_ERODUCYION OF 920 M.ur, STONE BALINST FEl_AY AT b
F-= ." b |; “;ﬂ{ .«LGAJJ JADLWANT, | DISTY, NAIJNITAL, JATTER INSTALLATION
tal. 1SN '..::‘ LT TREAPHENT PLANT AKDTHIIR FOLUITIGN GORTROL | X
4 i : 'I;",t" ) ye. jife vrll wl *' :‘ ! . i
o AT I R :
' |1 ! l * N
e A RN vt g il
our applicatfioh da allu'-.:} €5, on {the
J|eorxeapes r.l:L 1ot I;Ep rannrds T Hd !
forthq|dupiht lo Vlledutdon eont “1,'_11'
1id produn donl'lir 320 M T, Stona Nullfasy
. e mpl:l.nnn ol Fhi f_-? ll‘:'\ﬂn;; conditikna,
1 'ionu ,fnl.mo i hd ‘na-i |'_|:nimm.n‘u-1) ns' ppl
9 uuwnd. J : kL I -1k
¢ t:lor' copacity p youp duilistry s:l;_.}:ll
- I.I’Lna_}‘“ ‘dn I
: . i
cRion 51&‘101‘ ox nil.\l.]. not Lo z.o:w thufy
d.i.ng- of Itha n.rua. . g
_.ehn.ll p] .; d.l.npm‘ed 4 nnt| tio leauau any =ub%oq1'
air orinanil pollutic:, '} s i
A2 - ] '3 fl be raapnhuiblu ‘af aiy an .tu nuryBy n;;r;l.c 1Tl
1 er lumnn 111 b unod br any leckage aif lo 1nuibﬂln from your iu.lu r;'
i x_| ]
I ‘ 6- | '?L 2 eheds ;shall be pruvidJ bo\-oLt:hu cru:ling r.n.tchinol
2 to p}'evq [.;. 783 of dust|in-tho htmdenlord prd suslk shall Lo pcc 3
: vidog ta.frib } ra engagod!with prpdu ttop, i it i L%
S48 Voo : * . Fo s 0
"t Y ;g ' 3 !“(!1 i B g b | z I‘L'qur-, fydthfull Yy i i o
b y o i q H .
D DR bl [ 1 : Wk - g ikt a9
L RO . vl oot Weime | |77t
' |::1‘ 12 ] " _______._n-— . ;i
i '—';i‘ .F-, ‘ “ |I X. I\. Jlmm I 3 s L
i --'I.“ i ilapdannl offiedr, | gl
Copy.itos . Nl ' | -4y RO 3
ypr i | 1= ;i_,‘,,-\?;—] Jor Sn:r-tnr}f,, U,Pirelafition r.'onl.ru. Bord, ‘Hraghta, "} 1 1
i ~F Xend _a]'.‘ P Xapoorthala Commgred Complas, Alj;-'\nj Ludknol, A
. [ A, ;‘.‘E h ‘:rict Tndustrial C:nt!'liz lla;;l-{m.l ‘mtnl_ 4 ]
| C AT . : .
! ! 'aii.!li % !| | ll ‘ 4 v
‘ S T L1 I 7 |
i i \ "\ 9 'Magdtonnl Sfficol: 1 L3Ry
[ amamm © legr i{rq-1i-159 rauqt an, nTr:z RO : _ H L
.. *1 F ifs
! AR HR- | 11_ A PR I 4 % 154,
4 4 NERLIRT e B T e s by o r 211
;| 'iﬂ‘L : H " ["‘%h‘ :'h‘_‘i:l i ! e i § * I
f [ RRH . L ) .
1: i e ‘l g i i [ ! 1"
4 v T H - 8 .
t A F: ; 1 A EI!— s
H j ‘ / l /’- y I . r:’ .
3t | i ;t ¥ 15
R i : i
e i” Ol 1 sk
St i | U f by ¥
. v ! ‘ 4 ’ i‘ . | i g ';.
T -,)". . - H i iy

Anngxiue - 3

o e R k)

—-\.
Lo
e

I

ot

Srta

23

———
ST




R

i b i TR AL SO ST e

381
Yl

;}HHE)’URE C/\'fl___

Uttar Pradesh Pollution control Beard

Regional office: 257, Janakpuri, Bareilly- 243122
Dated 08.07.1885

" Ref No, 459!Nos-94!85~3

M/s Himalaya Stone Industry
84, Hiro Nagar, Haldwani, Distt, Nainital

Subject:- N.Q.C. from pollution angle for setting up of your ingdustry for
production of 320 M.T.. stone Ballast per day at Moti Nagar, Haldwani, Disit.
Nainital, after installation of efffuent treatment plant and AJR poliution arrange

ments.
Dear Sir,

Please refer to your application dated 16.03.1985 on the Subject, noted
above, subsequent corresponding in this regard, The no objection cerlificate,
solely for the report of pollution control, i.e. hereby issued to you for the
preduction of 320 M.T. Stone Ballast per day subject to the strict compliance
of the following conditions.

1. The actual condition (attached- as annexure-l) as applicable to your

 Industry shall bé observed.
2 The actual product capacity of your industry shall not exceed of 320

M.T. stone ballast per day.

3. Leigh of the stack on gonors or shall net be less then 25 feet above the
highest building of that area. '
. 4. Sludge shall be so disposed as not 1o cayse any subsequent preblem
water air or soll pollution. | .
5. You will be.responsible of any loss to nearby agricylture or hyman
 health caused by any leakage of emission from you'r industry
B. Proper sheds shall be provided above the crushing machines to

prevent spreading of dust in the atmosphere and mask shall be

provided to the workers engaged with the production.

Your faithfully,
K.K. Sharma
- ) Regional Officer.

Copy to:-

4. The Member Secretary, U.P. Pallution Gontrol Board, Pragati Kendra,
" lind floor, Kapoorthaia Commercial Complex, Aliganj, Lucknow.
2 The District Industrial Centre, Haldwani Nainital.

N\l Regional Qfficer
[| TRE Loby )
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Anngxuae - 4

ol HEAD OFFICT
Uttaeakhand Pollution Control Board
SGaned Devi Prayavaran Blhiawan®!
Q01 LT, Park, Sahasteadlerra Rood, Deheadun

Wyle was geppbonl giv i | oovnd powd e by ahie gem
Pl N J97RAAT, JATRLAA, JETVI]

UKPCR IO ConN-120217 |77 Date:  H202¢ Y. )220 2)
REGD. POST

Ia,
A Hhimadayva Stone Industry,
Mutinagar, Avjunpur,
Fehe Thaldwani, Dist-Nainital,
Comsalidated Cousent o Operate and - Authorization hercinafter referred 1o as the CCA

(Womsalidated Consent & authorvization)  (Renewal) wnder Seetion-25 of the  “Water
(revention & Contral of Pollution) Act, 1974 and under Scetion-=21 of the “Air (Prevention
K Control of Pollution) Aet. 1981 and Authorization under “Raude-6(2)™ of the “Ilazardous
amd Other Waste (Management and Transboundary Movement) Rules, 2016 notified under
“Eovivonment (Protection) Act, 1986™ as applicable (1o be relerred hereinalter as Water Aet, Air
Actand Hazardous & Other Wastes Rules, 2016 respeetively).

[ CAFID-7313 Application No. - 1828204
| CCA (Renewal) Date- 30.10.2021

COA IS hereby aranted 10 MJs Himalaya Stone Industry located at Motinagar, Arjunpur, Tehsil-
Haldwani, Distt-Nainital subject 10 the provisions of the Water Act, Air Act and Hazardous and

Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that
may be made funther and subject 1o following terms and conditions:-

L. This CCA is eranted for the period upto 31.03.2026 and valid for manufacturing of
follawing praducts with Capital Investment/Net Assets Values T 1298.00 Lacs.:-
5. Last CCA Present CCA (Renewal)
| No. | Product Quantity Product Quantity
| 1 (Per Month) (Per Month)
| 1 | Sione Grits & Sand 36000MT Stone Grits & Sand 36000MT

2. Specific Conditions under Water Act:-
(i) The daily quantity of effluent discharge (KLD) :-
|

Last CCA Present CCA (IRenewal)
i Trade Effluem Nil, Nil.
Sewage 4 3

(ii) Trade Effluent Treatment and Disposal: Water will be used for scrubbing the dust

generating from crushing, which will be channelized for settling tank & further reuse in
scrubbing,

() Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/soak pits as is required with reference to influent quantity and quality.

Led

Conditions under Air Act :-

(1) The applicam shall use following fuel and install a comprehensive control sy
ol control equipment as is required with reference to generation of emissi
and maintain the same continuously so as to

stem consisting
_ ons and operate
achieve the level of pollutants to the following

standards :
5. | Stack attached | Stack | Type of Fuel Emission Emission
No with height Fuel Quantity Control standards
(M) Equipment not {0
exceed
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! | RN RN | HIS1 Oy n/h Nateal  Dirall, . ‘
L OSORY A | Acutilic |

‘ I'nelosine & !
| Shiek
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1
Sspendegd Fartienlae NG exeew | kg
LT (NN

Mg o MOPPaRe of fum by of i
vioppad l'nmmh'urv!.r o thas Board Jios
I regand 1o b dispatehed immediatody.
W1 Navise from the DG

Pttt conteol cquipment, praduction has ty be
to b ttimatcd by faxipdiomeZenicil with o report in

Setamd ofher satrees) shonld he conmolled by providing an acoustie
dSS requined o mecting the ambicnt noise stondards [or night and day time as

Presenbed iy POSPUCHIVe weas/zones (ndusteind, Commercial, Residential, Silence) which
A8 0l oy .

VI IL'\I"'I.'

‘ Stndardy Industrial A rei

(_".l__l_ll'l‘l_II}'_I'l_.‘!:l|. Area _-“_L'.‘im:'—li-l-ii-ll_/il’l.':l l Silence Zone |
oy Noise 1oy Night

Dy | Night Dary Night l Day ’ Night /
level | tme | e e time [ e time finme time | time
WM Leg | 75 | 70|68 | ss | 55 | 45 [ s0 | 40

D e fiom s o W T 00 . NG e TOCCRY pont 1y 65,00 0,

Conditions under Thwvardons amd Other

Movement) Rules, 201 6:-

() The Factory Numager of M/s Himalaya Stone Industry locare
Tehsil-Ialdwai, Distt-Noinital i hereby pr
collection and storage of Hazardous wilsles,

(D) The authorization is granted o operate g |
hazardons wastes within fnctory pre

Wastes (Mamagement and Transhoundary

dat Motinagar, Arjunpur,
anted an anthorization (o operale a facility for

acility for generation, collection and storage of
mises [or following ciatepory of wastes :-

S.Na. Category Quantity of Waste for which | Mode of Disposal
(Schedule-1 & nuthorization is heing issued
| Schedule-11) (MTA)
LI [Schedule T=75.] I 0.1 Recyclable

(i) The auwthorization shall be in force for the period upto 31.03.2026.
(V) The authorization is subject o the conditions stated below and the such conditions as nmay
be specilicd v the rades for the time being in force nnder Environment (Protection) Aet,
1980,
Terms and conditions of nuthorization: -
(1) The authorization shall comply with (he provisions of (he Enviromme
1986, and the rules made there under.
(1) The authorization and its rencwal
awthorized by the SPCI/PCC,
(1) The person authorized shall not rent, lend, sell, trunsfer or atherwise transport the hazardous
wastes without obtaining prior permission of the SPCR/PCC,

OvY Any inauthorized clumges in personnel, equipme
the application by the person anthor]ze| shall cons

V) Ttis the duty of the authorized person o |
down the [acility,

(V) An application for the renewal ol tn
Tules,

{vil) The unit shall comply with any ofyey conditions specificd in the guidelines issued by the
MoEF&CC or CPCB/SPCB fron time o time, B Y

nt (Profection) Act,

shall be produeed for inspection at the request of an officer

nt-as working conditions as mentioned in '
titute a breaeh of hig anthorization.
ake prior pernission of (he SPCB/PCC 10 close

authorization shall be made as Inid down under these

s i
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menl) Rules, 2006 will results in

& € Member !
Copy 10 :- Regional Officer, Uttarakn

aud Pollution Control Bouard, aldywani, DiSt(. Nainital
for information and compliance of the same,

Chicf Environment Officer
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Specifiec Conditions:

l.

-4

t

* Fe

O

10.
11

I‘I

Tad

.._
wr

17.
18,
19,

OcEy

Annexuye
Fhe Tt shall

.
SCUY comply with the provisions of Water Act, Air & E(P) Act ang
Rules Notifieations made thereunder,
Phis CCA valid o crushing ol o material (River Hed Materials) obtained from legitimate
sourees only

The industey shall whe

adequate measunes 1o control ol noise front its own source so as o
comply with the standards ;s may be applicable,
The unit shall not inerease the

‘ Production capacity as given in this CCA withont prior Consent
ol the Rond,

Phe industiy shay) strictly adheve witly the Spe
order. Any violation ol stipulate

cific and peneral conditions issued witlh CCA
Water Aet,

wy altact legal action under the provisions of
nt(Protection) Act and Rules made thereunder.

wsures for pollution control ag specified under the §
and Rules made there under,

ushing Units under
amended tme o time. so that mnbient

Unit shall provide wind breaking wall
Unit shall construct metallic yoad w
Unit shall

cequipiment.

Jdconditions n
Abe At and Environme
e unit shall ensure all e
(Protection) Act, 1986

nyironment
stipulated for sione er

Unit shall comply with the standards
the Environment (Protection) Rules, 1986 as
air quality not exceed preseribed limit at any time.
along the periphery of the premises.

ithin premises.
provide dust suppression’ containment system on all dust cmitting sources
Unit shall do regular wetting of the ground v

ithin premises.
Stane crusher shall be established

inside the covered shed.

Dueting system with 1D fan 1o be provided for suction of dust and to be scrubbed with water,
The water from scrubbing will be channelizing to settling tank. The water will be re-used for
scrubbing.

The industry shall ensure mterlocking of air pollution control devices and production
[Irocesses.

The industry shall take adequate measurcs to control of noise from its own source so as to
comply with the standards as may be applicable. ' . N _
The Stone Crushing units/Sereening Plants/Pulverisers shall strictly follow the provisions of
the Untarakhand Stone Crusher, Screening Plant, Mobile Stone C:'fr.s‘-’mr, Mobile Screening
Plaus. Putviser Plants Hor Mix Plant, Ready mix P!m:rzl‘n ugya Policy, 2021 promulgated FJ)'
the State Government and shall obtained necessary perniission from fhc com‘petcnl‘ authority
with in stipulated time specilied in Anugya poliey-2021, as amended lm-n: I.D tnme:, .
The ndusty shall ensure all safety measures and shall undertake periodical assessment y
: “tent authority.
lT!'II:cT 111?:];}?:'1: I! 1::0{ opcr-:nc during nli gh;hr_)u rsl :1; dcﬁ| ned u ndterj;l OIEE;ESR:;IIS;J 000,
isC is valid fi ¢ malerials obtained from legitimate sources, ;
Il]::l (::E:l\l ]:0‘1::l;;(liy[?‘ri:IE:“D[i]:“u[:{imls{Ol‘dl:rsf(?llitl.eiiues issued by Hon’ble Courts/Tribunal
and/or Competent Authority from time to time in reference to Stone Crusher,

The unit shall strictly adhere to provisions of Water Act, Air Act & E(P) Act and
Rules/Notification made thereunder,

General Conditions:-

|

1J

The applicant shall get analyze the samples of effluent/emission/hazardous wastes at least
once in o three month from the laboratory recognized by the MoEF and shall report (o the
LEPEL, _ o '
The applicant shall however, not without the prior consent of the Board bring into use any

new or altered outlet for the discharge of effluent or gases emission or sewage waste from the
unit B _ ' .

The applicant shall strictly comply with conditions of this CCA and submit cumphan.cc report

of stipulated conditions within 30 days of receipt of this CCA. IF, at any point of time, it is

found that the industry is not complying with stipulated conditions or any further

direction/instruction issued by the Board, legal action shall be initiated against the applicant.

—29.
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10.

1.

13,
16.
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Lhe appl:
WPplican « :
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i E.t 0 oceur iy eNcess off standands 1aig

1IC Bonrd g Olliceg

ton oceurs or 18
all be reported (o
pollution control
vith immedigte effect.

mitted througly designated

down,
meerned offices,
SSConneeted (g
I manner 50 ()

: and all olyer ¢
Cquipment, (e Production Proce

Ihe indusiyy shall operae
chimney/giae Konly,

ln“..‘:m: ol any damage 19 e
ol mdustey, it shall be imperat
sueh informagia
Compensation
The applic;

stueh information sh
In case of lailure of
itshall e stopped v
atall emissions be o

agricultuee productiv
Ive (
shall be reporte
also in such cases
mt shall apply
ypes/ production ¢q
elMuent discharge
The Board reserves the rial (o
CCA, as may be necessary,

The person authorized sh
waste without abt
Any

iy, hum
O stop production in (e

d 10 Board’s offices,
as decided by (e Competent Authority.
before the 6o days of expiry of CCA or any change in production
pPacity/many facturing process/capacity enhancement efe. or any ch
Point or emission point,

an habitation elc. by the operation

industry with immediate effect and

The industry shall pe hable to pay

ange in

nevoke!add/modify any stipulated condition jssyed along with
all not rent,
aining prior pe
unauthorized change in pe
application by the person
ILis the duty of the
facility

lend, sell, transfer or otherw
rmission of the Boar.

rsonnel, equipment
authorized shall constitute
authorized person 1o |

ise transport the hazardous

as working condition as mentioned in the
a breach of his authorization.

ake prior permission of the Board to close down the
The authorization is v
The authorized

haz

alid for temporary storage of H
agency shall ensure that on-line data with reg
wdous chemicals being used in the plant as well as air emissj
premises is displayed on Display Board of size x4 fee

premises,

azardous Waste within premises only,

ard to quantity and nature of
on and waste generated within
t outside the main factory gate within
[tis duty of the authorized person (o take
the facility for treatment, stor
Before the hazardous waste
detailed physic:

prior permission of this Board to close and cleanup
age and disposal of hazardous waste.

15 slored or dum
th and chiemieal amalysis of b
The storage arca should be fenced _

‘Mazardous’® shall be displayed at appropriate position both in Hind; and English.

The industry shall store used ail/spent oil waste in sealed drums placed on impervious MNoor
under covered shed. Hazardous waste if required shall be sold only to Registercd

ped in the facility, applicant must conduet g
azardous wi

iste sample and report 1o (he Board.
properly and Sign/Notice Board indicating ‘Danger’ and

Reeyelers/Re-processors,

In case of any ransportation of hazardous w:

aste, the dey
Other Wastes Kule

ails in Form-10 of th
Sy 2016 shall be submitied (0 the Bo

¢ Hazardous &
ard,

G —.

10’)“4

Chief Em'iroument Officer

WLW
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Fnrexute - 6

T Heew Fum
Government of India
Ministry of Jal Shakti
Degartment of Water Resources,
River Development & Ganga Rejuvenation
Ceniral Ground Water Authernty

(ore frenit 39 ammafy yam )
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name:

Himalaya Stone Industry ]

Project Address: Village-motinagar Arjunpur, Bareilly Road, Haldwani
Village: Arjunpur Block: Haldwani
District: Nainital State: Uttarakhand
Pin Code:

Communication Address:
Haldwani, Nainital, Uttarakhand - 263139

Central Ground Water Board Uttarakhand Region, 418-3, Kanwali Road,
Baluwaia , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

- NOC No.: CGWA/NOC/IND/ORIG/2021/12299
2. Application Ng.: 21-4/1479/UT/IND/2021

1
Himalaya Stone Industry, Village-motinagar Arjunpur, Bareilly Road, Haldwani, }
Address of CGWB Regional Office - ’

—

3. Category: Semi Critical
(GWRE 2017)
4. Project Status: Exisling Project 5. NOC Typs: New
6. Valid from: 14/07/2021 7. Valid up to; 13/07/2024
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m*/day m’lyear m*/day m*/year m?day m3/year m3day m?/year
40.00 6400.00

8. Details of ground water abstraction IDewatering structures

Total Existing No.:1 Total Proposed No.:0
DW DCB BW TW MP MPu DW DCB BW TW MP MPu
Abstraction Structure® 0 0 0] 1 0 0 0 0 0 0 0 0
*OW- Dug Weil; DCB-Dug-cum-Bore Wall: BW-Bore Well; TW-Tube Well, MP-Mine Pit MPu-Mine Pumps

10. Ground Water Abstraction/Restoration Charges paid (Rs.); 12800.00

11. Number of Piezometers(Observation wells) to be  No. of Piezometers Monitoring Mechanism
constructed/ monitored & Monitoring mechanism.

Manual DWLR*™ DWLR With Telemetry

“*DWLR - Digital Water Level Recorder 4 1 0 0

(Compliance Conditions giyen overleaf)

This is an auto generated document & need not Lo be sighed.

18/11, STHATR §TH, AT 38, 78 feweht - noonn 7 18, Jamnagar House,

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov,in

U TR - Sias aa
SAVEWATER-SAVE | IFE

Mansingh Road, New Delhi-110011
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/‘;qg—> IFMS ¢-Challan

Vitirak hoand Treasury Form-203(1)
Finaneial Handbook Vol V, Panrt- 1|
Form No. 43A(1)
(See Paragraph 417 ang 478)
Challan form {or depositing dmount
Nuame

—

of the Treasy r,\':‘Suh-Trensn.:rymankm-.mk Branch -Stare
—_—

Bank Of lndia (Puyment Gateway)
1 Name of the pe

1son (designation if necessary or
Organiz

i _ HIMALAYA STONE INDUSTRY
ation on whose behall amount is being paid.

2 | Address K

Barvilley Road Metinagar Haldwani
3
4

Registration Number (if necessary)

Full details of amount 1o be depasited (for which
burpose and in faygur of)

Stone Crusher and Bhandaran Navinikaran

Shulk
5 | Grossvalue of Challan 2178000
q & | Netvalue of Challan 2178000
7 | Fulldetails of Head of Account 0853 - Non-ferrous mining and metallurgy
industry
8 13 Digit code of Head of A/c

As per details below

SL No. Services Detail Head
1 Mineral Concession Fee rent and interest charges, 0853001020100

Amount

2178000

Total Challan Amount- 2178000

One Lakh Seventy-Eight Thousand only
Signature of departmental officer with seal

Amount (in words) - Rs, Twenty-

HIMALAYA STONE INDUSTRY

_-.-....-__-._-.——-..-__—-_....._._.__._.

Challan No- 08531121E0642316 Amountin Figure(Rs.) - 2178000

3-N Amount in words - Rs, Twen
Date - 13-NOV-2021 Un];uﬂ in

ty-One Lakh Seventy-Eight Thousand
Received Through

Bank RefT. No. - CPABETPHOI

State Bank Of India (Payment Gateway)
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<« IFMS

\ Har

N

-l‘ I| IllllI

Name of the 'l'rvtlsury!h‘uh-'l'ru:lsur_\'-"lhml;fll.-mh Branch -State Bank OF [ndia r

¢-Challan

Troasury Form-209(1)
Financial Handbeok Vol. V, Part- ]
Form No. 43A(1)

(Sco Paragraph 417 and qa78)
Challan form for depositing amount

Bank Refr, No, - CPABEUIHING

R RO

{fsw,jﬁr%
;

oS

o

ayment Gateway)

1 Name of (he person (designalion if necessary or
Organization on whose behall amount s beng paid,

HIMALAYA GRIT

b Address

Wareilley Roa Motinagar Haldwani {

3 | Regstration Numbor (if necessary)

pPurpese and in favour of)

4 | Full details of amount lo be deposited (for which

Stone Crusher anc Bhandaran Navinikaran

Shulk
5 | Gross value of Challan 2376000 J
76 | Nelvalue of Challan 2376000 ’
e
- 7| Full details of Head of Account (853 - Non-ferrous mining and metallurgy
indusiry
8 13 Digil code of Head of Alc As per details below ‘
SLNo.  Senices Detail Head Amount
1 Mineral Concession Fee rent and interest charges. 0853001020100 2376000
Tolal Challan Amount- 2376000
Amount (in words) - Rs. Twenty-Three Lakh Sevenly-Six Thousand only
Signalure of departmental officer with seal HIMALAYA GRIT
m i Figure(Rs.) - 2376000
Challan Ne- 08531 1210642854 Amount in Figure(Rs.) 5
ale - QV-2021 Amount in words - Rs. Twenty-Three Lakh Seventy-Six Thousand
™ Date - 14-N Bty
™

Received Through

Bank RefT. No. - CPABEUHHNY

State Bank Of India {Payment Gmuwayj
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N T - E-Challan Bank Reff. No. - CPAAYHWCP |
f/ IrMS Treasury Form-209(1)
Financial Handbook Vol, V, Part- |
Farm No. 43A(1)
(Ser Paragraph 417 and 478)
Challan form for depositing amount

Nane of the Treasury/Sub=Treasury/Bank/Bank Branch -State Bank OF India (Payment Guteway)

1 Name of the person (designation il necessary aor
Organization on whose behall amount is being paid. HIMALAYA STONE INDUSTRY
2 | Address

Bareilley Road Motinagar Haldwani

3 | Registration Number (if necessary)

4 | Full details of amount lo be deposited (for which lcation F
purpose and in favour of) Stone Crusher Renewal Applicalion Fee

en

Gross value of Challan

> 22000
r

6 | Netvalue of Challan

22000

-7 | Full details of Head of Account 0853 - Nan-ferrous mining and metallurgy

induslry

& | 13 Digit code of Head of Alc As per details below

SL No. Services

Detail Head Amount
1 Mineral Concession Fee rent and interest charges. 0853001020100 22000
Total Challan Amount- 22000
Amount (in words) - Rs, Twenly-Two Thousand only
Signalure of departmental officer with seal HIMALAYA STONE INDUSTRY
Challan No- 08530721E0420907 Amount in Figure(Rs.) - 22000
Date - 28-JUL-2021 Amount in words - Rs. Twenty-Two Thousand only

Received Through

Bank Reff. No. - CPAAYHWCPI

State Bank Of India (Payment Gateway)

- ————— =
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Anraxuge—9

M-'s. HIMALAYA STONE INDUSTRY

ENGINEERS & CONTRACTORS
fanufacturers & Suppliers of Crushed and Mechanically Screened Natural Stone Material of Different Sizes

5. S
SALE PURCHASE FOR FY 2020-21
(Unit in MT)
MONTH | OPENING STOCK | PURCHASE TOTAL SALE | CLOSING STOCK |
April 86,068.40 - | 86,068.40 : 86,068.40 |
May 86,06840 | 8,368.50 | 94,436.90 | 2824560 66,190.30
June 66,130.30 | 10,098.50 | 76,28880 | 32,7870 43,501.30:1
July 33,501.80 | 53,150.20 | 96,652.00 | 19,737.30 76,919.80
August 76,919.80 | 34,719.70 | 111,639.50 | 27,747 30 83,892.20
September 83,892.20 | 16,631.40 | 100,523.60 | 1544230 85,081.30
October 85,081.30 - 8508130 | 13,719.30 71,362.00 |
November 71,362.00| 858840 | 79.950.40 | 31.707.30 48,243.10
December 48,243.10 | 47,660.20 | 95,903.30 | 24.483.50 71,418.80
January 71,418.80 | 51,475.00 | 122,893.80 | 2683520 96,058.60
February 96,058.60 | 39,922.30 | 135,980.90 | 27,882.20 108,098.70 |
March 108,098.70 | 15,160.70 | 123,259.40 | 14.663.10 108,596.30 |
285,774.90 263,247.00
SALE PURCHASE FOR FY 2021-22
(Unit in MT)
| _MONTH | OPENING STOCK | PURCHASE | TOTAL SALE | CLOSING STOCK
April 108,596.30 | 24,259.90 | 132,856.20 | 24,469.20 108,387.00
May 108,387.00 | 14,173.00 | 122,560.00 | 13,821.00 108,739.00
June 108,739.00 |  6,331.50 | 115,070.50 | 16,132.00 98,938 50
July 98,938 50 - 98,938.50 15,350.90 83,587.60
August 83,587.60 - | 83,587.60| 7,784.70 75,802 90
September 75,802.90 - | 75802.90 | 12,120.60 63,682.30
October 63,682.30 - | 6368230 11,146.50 52,535.80
November 52,535.80 135.10 | 52,670.90 | 19,324.30 33,346.60
December 33,346.60 |  6,989.80 | 40,336.40 | 4,368.50 35,967.90
51,889.30 124,517,70
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Anngxuue — 1

Rogionag o,

Pollution Conro Baira
Glony Hatgi, Mainng.

Uttarakhang
Away Vikag (;

; Vi N

AMBIENT AIR QAL [Ty MONITOR 15

chEh 3 Nifieg AAOMIMLLIZ 1 12621 52

T

Mis Himalaya Store Industry
P o-Arjunpur Moy nagar
Haldwani Di‘s’tf-iet-Nam:'tI(Utﬁ-a‘khadd,s

01112021

Sh Praveen Arya A
Sh Ravindra Singh Jarcut MA

& ~ Monitoring Localion _ Measured Value S{andardvalue ;;._" 3
Biats (Lg/m’) (a/my

meter from
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i

eigi
AT )

1 Report No.
2 Name of City & Address

3 Date of Monitoring

4 Sample Collected by

5 Name of Monitaring Points

& OBSERVATION

Regional Office

Uttarakhand Pollution Control Board

Awas Vikas Colony,Haldwani (Nainital)

NOISE LEVEL MONITORING

Nolse/HLD/46/2021-22

M/s Himalaya Stone Induslry

Motinagar Arjunpur Bariely Road Haldwan!
Distt-Nainital (Uttrakhand)

19.01.2022

sh Shubham Gusain JE
sh. Ayush Negi SA

1 Near Boundary Wall towards Nonth-west Direction
2. Near Main gate.
3, Near Tubewell,

S.No. Monitoring Location

1 Within Premises of Indusltry

« average Value of all the monitoring points within the pramises.

:
Scijti;u: Assistant

Time Noise Level dB (A)
L max L min Leq
41:40 -11:50 70.3 51.8 62.9*
/'?{’} P}. 2 e -

P

Junior Engineer
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ANnexuse— 173

ittt I ST TR fFFIHfﬂ 12 o

o sefly wadern ¢ 257, sagyd), alidf-24312

ML HTTAR PRADESH POLLUTION CONTROL BOARD

Hagionn! Oflico ¢ 207, Janokpur, OAHIILLY 243122

i y . ) il

{ P RT 1 5 l'rI/l‘"- :I-‘I i T[' y ; .-..'-._:.

. R I F R LT S e
I estnn atone Goj

oLty Il'_- I.ll}ﬂ(ll

vl Piijt' Noainital,

& 5 Fooy potiisisy ey o Bar qRfitINva 1m pir TONR SMALL SCALE

CARY. GoU Vi pnapied donN off 32 M, CRITVEETS SADY R T B DAY

T TN AL 11 ARZI11Y _ROAD, IALDWAN T, DISTT NAINTTAT. AFTER NG~
[ATLATAON OF K LTENT TREATMRNT PLANT_ANN AJR QT UTION CONY-
0T AU ANGIENERT S, '

-4
I
[t P

A0 W
[

L L
2
I
A

\
1

fear 3.1,

"lengu rofor to your application dated 29,11.86 on the subjoct
poted whove and sabseqaont correspondanca in this reeard, The Mo Objec-
Lion Cortificate, selely for the naperl of pollution centronl, is horeby
fs4unit tn you far the pyroducljon of "2 M,1, frusbed Stone per fay sub-
Juot Lo the stract eanplianee of the Folluwdne copdd tions. :

i The perurol cornditiong (pttuchod oa apnexure-T) as appliecnbln
to yorur drdustry shall ho obaerved,

2 ctheactual production capacily of your industiy shall npt
vxranrd of 432 M,T, Crushed Stone pus day.
e 3ludpe uhall be =0 disposed as not to cause anry subsgequent

prohlem of water, air or soil pollulian,
5, Yau will he ruspenaiBle af an: Jose to nearhy Wericolture od
Luman hoelth caused by nny leakage or emisslions from your industzry.

G ‘You will not rischnrpe any ¥ind of trade effluant cut =] de

vour facrtory premises, '

fis You will not use any kind of fuel in your induslry.

755 You will develop green bali at maximum avedilabel area arround
Lhe factury. :

Ha You will eup allsafuty measnrese in your industry.

9. You will submit an ambjent nir monitoring report of the proepo-
wad site within ene month,

10. You will submit defailed desipna and discription of the cdusl

sxirnctor devices within one month of the receipt of this NOC, failing
wlhiel thin MOG shall automacicanlly bo treated as oance lled,
V1. You will not inntnll genarntor,

"t:QUI‘;\ Tadt hful e,
i

S _\.,:-,- !
\ B L ST |
( ¥, N. Tandenr )

Regional Nfficer (Inelurp
"-_‘_’,ll.‘i__' @~

| The Monmber sSveretary liJ.Folluldun Sontrol Nonrd,Lucknow.
. The District Industries Cantre, Faldwand,Nainital,
#’Jfffffff,»_
Regional Dfﬂicapﬂlnchnrgn)
( aualta ) gea wgiag--1 59 fArEn g, aEa3~226007
|
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Annexue — 1y

UKECB,
ey HEAD O
Uttrakhand Pollution Control Board
Rt i Devi Peayavarean Bhawan
A1, LT, Pacl Saliasteadliava Raad, Dehradun

MWoali: v e Pkt ges e b vk | geaud 100wy ponn vaay
I N IVTRENT, 2UTALEY L i)

URPCB IO Con/l-52021/ |19 () Date: et 0410 0e 5y

REGH. FOST
.l-nn

MU Himakn g Grits,
Matinagar, Arjunpur,
Teho Thaldwani, Dist-Nainital,

Consolidated Consent o Operate

amd Authorization hereinalter referred to ax the CCA
(Consolidated

Consent & autharization) (Renewal) under Section-25 of the “Waler
(Prevention & Control of Pollution) Act, 1974 and under Section-21 of (he “Air (Prevention

& Cantral of Pollution) Act, 1981 and Authorization under “Rule-6
atd Other Waste

“Eavironment (I

(2)™ of the “Flazardous
(Management and 'l'r:ms!muml-.u-y Movement) Rules, 2006" notificd under
rotection) Act, 1986 a8 applicable (1o be relerred hereinafier ue Water Acet, Air
Actand Hhazardous & Other Wasles Rules, 2006 respectively).

CAFID-7314 Application No. - 18294358 |
CCA (Renewal) o Date-01.11.202)

COA s hereby granted 10 Mis Himalaya Grits tocated at Maotinagar, Arjunpur, Tchsil-
Habdwini, Distt-Nainital subjeet to the provisions of the Water Act, Air Act and Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that
may be made fuither and subject 10 following terms and conditions:-

1. This CCA is granted for the period upto 31,03.2026 and valid for manufacturing of

lollowing products with Capital Investment/Net Assets Values T 1151.00 Lacs.:-

S. Last CCA Present CCA (Renewal)
No. Product Quuntity Praduct Quantity
(Per Month) (’er Month)
| Stone Grit & Sand 31200M°1 | Stone Grit & Sand 31200MT |

2. Specific Conditions under Water Act:-
(i) The daily quantity of effluent discharge (KLD) -

Last CCA Present CCA (Renewal)
~_Trade Effluent Nil. Nil.
Sewaue 1 2

(i) Trade Efffuent Treatment and Disposal: Water will be used for scrubbing the dust
generating from crushing, which will be channelized for setting tank & further reuse in
serubbing,

(11i) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic

Tank/sonk pits as is required with relerence Lo influent quantity and quality.
1. Conditions under Air Act :-

(1) The applicant shall use following fuel and install 1 com prehensive control system consisting

of control equipment as is required with reference 1o generntion of emissions and operate

and maintain the same continuously so us to achieve the level ol pollutants to the following
standlards -

S. | Stack attached | Staclk Type of Fuel Emission Emission
No with height Iuel Quantity Cantrol standards
(M) Equipment not 1o
exceed
ST
"4

53




1 | D.G. Set 2 HSD 02 Lu/lr Acoustic - |
(250 KVA) X1 Enclosure & |
f Stack )

Ambient air quality
| Suspended Parliculate Not 1o exceed J 600pg/M’ 7

matter (SPn)

In ease of Stoppage of functioning of air pollution conmrol equipment, production has to be
stopped inumediately and this Board has to he mtimated by fax/phone/email with a report in
this regard to be dispatelied r'.*mnerfr'(m:tf) A

(1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosue as is required for meeting the ambient noise standards for night and day time as

preseribed for respective areas/zones (Industrial, Commerecial, Residential, Silence) which
are us [ollows -

Standards
for Noisc
level in
d |J_(A] L(‘.’{

Industrial Area Commercial Area Residential Area | Silence Zone |
Day | Night Day Night Day Night ; Day .\'igm]
time time time time time | time time | time

75 70 65 | 35 55 | 45 [ 50 | 40 |

Dav time « from 6.00 am. 10 10.00 p.m., Night time: from 10.00 p.m. 1a 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary

I\'[m‘cmenr) Rules, 2016:-

() The Factory Manager of M/s Himalaya Grits located al Motinagar, Arjunpur, Tehsil-
Haldwani, Distt-Nainital s hereby granted an authorization to operate a facility for
collection and storage of Hazardous wastes.

(i) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which Mode of Disposal J
(Schedule-l & authorization is being issued
- Schiedule-1) (MTA)
1 Schedule 1-5,] 0.01 Recyclable ﬂJ

(i) The authorization shall be in force for the period upto 31,03.2026.

(1v) The authorization is subject to the conditions stated below and the such conditions as may
be specified in the rules for the (ime being in force under Environment (Protection) Aet,
1986.

Terms and conditions of autherization:-

(i) The authorization shall comply with the provisions of (he Environment (Protection) Act.
1986, and the rules made there under.

(1) The authorization and its renewal shall be produced for inspection at the request of an officor
authorized by the SPCB/PCC,

(ii1) The person authorized shall nol rent, lend, sell, transfer or othenvise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC,

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall consAriwte a breach of s authorization.

(v) Itis the duty of the authorized person lo take prior permission of the SPCB/PCC to close
down the facility. o . ’

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules. - . . - ’

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the

MoEF&CC or CPCB/SPCB from time 1o time.

3. This CCA is valid for Crushing & Screening process only,

6. Compulsery decuments to be submitted by the Industry/Unit :-

—59-
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UKPCB
() Annual return in Form-4 and Waste Disposal danifest in Form-10 under Hazardous
and Other Wastes (Management sdd Transboundary Movement) Rules, 2016 and
Third Parvty Audit Report.
(1) Eovicomment Statement in Form-V of Enviromiment (Protection) Rules, 1986.
(i) Quarterly complianee veport of the CCA, photograph of ETP/APCs/Waste Storage

Area,
7. Uit has 1o apply for renewal of CCA well inadvance of 60 days ol expiry of this CCA.
b Competent Awthority reserves the right to ehanpe/modify/add any time any condition of this
CCA,
9. Unithas to comply with the other general conditions as annexed herewith. Non compliance of

any provision of this CCA and provisions ol the Witer Act, Air Act and Hazardous and
Other Wastes (Management and Trausboundary Movement) Rules, 2006 will results in
legal action under the aforesaid Acts and Rules

Metiber

Copy 0 = Regional Officer, Uttarakhand Pollution Control Board, Haldwani,
for information and compliance of the same.

t. Nainital

‘o) Y

Chief Environment Officer

e
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Anneyy, Yo

Specilic Comditions:

I

‘el

(.

10.
11.

5228

17.
18.
12

2 iF & BPY Ast v
he Uit shall swietdy comply with the provisions of Water Aet, Air & E(P) Agt am

Rulew Natilications made thereunder, ’ , i legit
This CON valid foe crnshing of s material (River Bed Materinls) obtained from cgilimate
stves only ) ) . Lo

the mdustiy shall ke adequate measires 1o control of noise from ils owan souree so as (o
compls with the standands as may be applicable, _ -

The it shall not inerease the production capacity as given in this CCA without prior Consent
of the Board, ' . )

the ndusimy shall strietly adhere with the specilic and peneral conditions issucd w.rll_l CCA
order: Any viokiion of stipulated conditions may attract legal action under the provisions of
Wiater Aet. Air Aet and Environment (Protection) Act and Rules made lhcrcnndcr._

Lhe vt shall ensure all measures for pollution contral as specified under the Environment
(Profection) Act. 1986 and Rules made there under. Unit shall comply with the standards
stipulated for stone crushing Units under the Environment (Protection) Rules, 1986 as
amended tme to time, so that ambient air quality not exceed preseribed limit at any time.
Unitshall provide wind breaking wall along (he periphery of the premises.

Unit shall construct metallic road within premises.

Unit shall provide dust suppression/ comtainment system on all dust emitting sources
fequipment,

Unit shall do regular wetting of the ground within premises.

Stone crusher shall be established mside the covered shed.

Dueting system with 1D fan 1o be provided for suction of dust and to be scrubbed with water,
The water from serubbing will be channclizing to settling 1ank. The water will be re-used for
scrubbing,

The induswy shall ensure interlocking of air pollution contral devices and production
processes.

The industry shall take adequate measures to control of noise from its own source so as to
comply with the standards as may be applicable.

The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the provisions of
the Untarakivand Stane Crusher, Screening Plant, Mobile Stone Crusher, Mobile .S'creening
Plant, Pulviser Plass Hot Miv Pluunt, Ready niix: Plant Anugya Policy, 2021 promul gated by
the State Government and shall obtained hecessary permission from {he competent authority
with in stipulated time specified in Anugya policy-2021, as amended (ime to time,

The industry shall ensure all safety measures and shall undertake periodical assessment by
the competent authority.

The unit shall not operale during night hours as defined under Noise Rules-2000.

This CCA is valid for raw materials obtained from legitimate sources, only.

Unit shall comply with Directions/Ovders/Guidelines issued by Hon’ble Courts/Tribunal
andfor Competent Authority (rom time to time in reference to Stone Crusher.

The unit shall strictly adhere to provisions of Water Act, Air Act & E(P) Act and
Rules/Notification made thereunder,

General Conditions:-

L.

e

The applicant shall get analyze the samples of elMuent/emissionthazardous wasles at least
once in @ three month from the laboratory recognized by the MoEF and shall report to the
UKPCB. _ _ o

The applicant shall however, not without the prior consent of the Board bring into-use any
new or altered outlet for the discharge of effluent or g0ses emission or sewage waste from the
unit, o 1 ; A

The applicant shall strictly comply with conditions of this CCA and submit compliance report
of stipulated conditions within 30 days of receipt of this CCA. 11, at any point of time, it is
found that the industry is not complying with supula[cd_ conditions or any further
direction/instruction issued by the Board, legal action shall be initiated against the applicant.

-l .

—Sy-

56



/o

)
F

15.
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UKPCB
e applicant shall maintain pood housekeeping. All vitlves/pipes/sewer/drains etc. must be

leab-proat,

Phe indisiny shall provide unintermpred entry o Pollution Control cquipment for smooth
snphng menitonne of elfiereney of pollution conteol measires.

Fhe sty shall provide *Tuspection Book™ at the time of inspection to the Board's officials.
Whenever ddue toany accident or other unloreseen act or event, such Cmission occurs or is
apprehended o ocemsin escess of standards Laid dosn, sueh information shall be reporied (o
the Boand™s athices and all sther concerned offices. Inease of Failnre of pollution control
caupment. the prodoction process conneeted o it shall be stopped with immediate elfecl.

Phe sty shall operate in o manner so that all emissions be emitted through designated
Chmmey stack only.

bvase abany damage 1o the agriculiure productivity, haman habilation ele. by the operation
wbmdustee dtshall be imperative to stop procuction in the industry with immediale effect and
suchomtomation shall be reported 1o Board's olTices. The industry shall be liable 10 pay
compensation also i such eases as decided by the Competent Authority.

Fhe applicant shall apply before the 60 days ol expiry of CCA or any change in production
W pes’ production capacity/manufacturing processfcapacity enhancement ete. or any change in
elMuent discharge point or emission point,

The Board reserves the riaht to revoke/add/modify any stipulated condition issued along with
CCAL s may be necessary.

The person anthorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
Waste without obtaining prior permission of the Board.,

Any imaithorized change in personnel, cquipment as working condition as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person 1o take prior permission of the Board to close down the
facility

The authorization is valid for tlemporary storage of Hazardous Waste within premises only.

he anthorized agency shall ensure that on-line data with regard to quantity and nature of
hizardous chemicals being used in the plant as well as air emission and waste generated within
premises is displayed on Display Board of size 6x4 feet outside the main factory gate within
p['l.'ll'il‘il..'h_

Itis duty of the authorized person to take prior permission of this Board to clo
the Tacility for trenment, storage and disposal of hazardous waste.

Belore the hazardous waste is stored or dumped in the facility, applicant must conduct a
detailed physical and chemical analysis of hazardous waste sample and report to the Board.
Ihe storuge aren should be fenced properly and Sign/Notice Board indicating ‘Danger’ and
‘Hazardous’ shall be displayed at appropriate position both in Hindi and English.
The industry shall store used oil/spent oil waste in scaled drums placed on impervious floor
under covered shed. azardous wasle i required shall be sold only to Registered
Recycelers/Re-processors.

I cuse ol any transportation of hazardous waste, the details in Form-10 of the Hazardous &
Other Wastes Rules, 2016 shall be submitted to the Board.

se and cleanup

’}cs-uy

Chief Environment Officer

o

57




INID A2 40 AM
MNvanse 18 [N
0 e

o Anngrule—~ 15

Limin

~.-H\Eﬂ\-‘~1l'\] or VITAR pRADL SH

i oletn -
‘t'_ﬁ'7?l =l ok
o DT WAV -'g:'-*'t-"“ )
“._,""\!.‘. - ur"}-»ﬂ! B
. gt G ....f‘_-ﬂ..-u. Ny :
.= g & Ve Nt

.- Ouectorate of Industriés

District Industries Chnire Haldwani
it SNAINITAL
stign As A Saadl sca's [ wate al

CERTIF!CATE
L Certify that M oS- HINDUSTAN STONE-COPARRY

1 )
\ﬂlu mowc&hﬁ.hp,’un.__m NR- NAIMITAL
‘ rahg ?MM!P%

- hip ' Pa
this Directorale and 18

[

] ! -

Ny o L
fowr v Ua

cranh (Gdverw)
Pree

Viant

nent Reg

Of wu sddresy | 2
on 1t Kml Seale [ndustries Uan Regustered with
P elowseg Rogtralisf humber
. No o Dated
iI | ® \ ' Tc‘?‘*-"ﬂ"“f\“‘\ o | \35’ o! |1

for @ Tagtory located &t
Procesmng of the

frdlowang itemd —
e it
s! No Name of lteaus) wfd

————

[nr manulasturitg

el et
o Trem t) mid

-H.\_. Mo N
| S'TWE c krusrung ( RETHA a&'mb‘] anty
e &
_.-__.__-__..——-"-"—-_—-—— e — m—
J_}_L!La_l_':__.:mmmcn:.nl of produstion — ~ VB sl
Place Haldwani
L LL!-\-\.M ‘-'I
Qffwee Seal m.l et o
{ District Indusmes atie
| . . : Haldwani (Nainital)
, for Director of Industnes U P
‘ Sabscquent Addition of Deletion of Items
I Daste ame of Tiemis; AdditionDeletion
- Sigaature of Rega Authsnity
Offics of the
General Masager
D. L C Haldwan
vty £ 3T Vs e P - L I57 ) —
Capy For warded o7 Informstion ead pavessary action £) =
i ” e e Gumaes ¥ WML P IUpp—— - ot
E 1 Daestesuts of Indusccies Section 6, LLP. K apar
| Dugpeterats of {ndustries Secton B U P, Kanps :lﬂ \
o 1 mms Duector vl indusries Kusas Mapda! Nai'sl a2 \ Mt
| Gesenul )
— . = P Dis rict ludustns C e
' a o, M. Soani (Nawis '
" e~ N«Dw.-.a:-d“mn\ P

\ ilgn Jidrie uteghn comAbesd h |
LA dig WpuWious Iglafet e

58




-

Anrexuse — 16

HE e TR
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T HeYE, 54 FEm
SR R A
7 4 7 Mt
Government of India
Ministry of Jal Shakti

Department of Water Resaurces,
River Development & Ganga Rejuvenalion

Central Ground Water Autho

rily

I

(41 Fromeht 2 sy oo )
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: Himalaya Gits ]
Project Address: Village-molinagari Past-arjunpur, Bareilly Road, Haldwani (
Village: Arjunpur Block: Haldwani |
District: Nainital State: Uttarakhand ’

Pin Code:
Communication Address:
Ultarakhand - 263139

| Address of CGWE Regicnal Office : Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,

Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

Himalaya Grits, Molinagar, Arjunpur, Bareilly Road, Haldwani, Haldwani. Nainital, |

|

1. NOC No.: CGWNNOCIINDEDRIGI?DNH2298
2. Application No.: 21-4/1478/UT/IND/2021 3. Category: Semi Critical
(GWRE 2017)
4. Project Status: Existing Praject 5. NOC Type: New
6. Valid from; 14/07/2021 7. Valid up to: 13/07/2024
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m*/day m?/year m*/day m*lyear m’/day m¥year m’/day myear
10.00 2500.00

9. Details of ground water abstraction /Dewatering structures

Total Existing No.:1 Total Proposed No.:0
DW DCB BW TW MP MPU OW DCB BW TW mMe

Abstraction Structure* 0 0 0 1 0 0 0 0 0 0 0
“DW- Dug Well; DCB-Dug-cum-Bore Well: BW-Bore Well: TW-Tube Well; MP-Mine Pit: MPu-Mine Fumps
10. Ground Water Abstraction/Restoration Charges paid (Rs.): 5000.00

(Compliance Conditions given overleaf)

This is an auto generated document & need not 10 be signed.

MPu
0

1811, STATY BTG, HEfHe IS, 7 el - noon 4 e, Jumuvagar House, Mansingh Road, New Delhi-1 10011

Phone: (011) 23383561 Fax: 2334205 1, 23346743
Website: cgwa-noc.gov.in

- CEI
SAVE WATER - SAVE LITE
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10,

1.

12.

13.

14,

16.

17.

w1 R 2020 -1 @ g w6 (@) o AR T HIR A g i m

GITEl SRl ek O @R @ wun a afen @ efee s wte e o st e
eI W T T e s

B Afi-2020 B semi-| @ fa v 6 (z) @ IR YEF 9 @ 517 4 67 %
wa fisa T Jrafe @ @ Process 53 @1 % CIIT crushed malterial/ Screened
material 1 WEY yRTdT M & WeRTET Processed material @ 95 21 270 17 74 T |
G 4 mafoa WE B Al 2020 & e - [ viwm 04 & N dwva @ g
W we W e 285 €1 /62T TN e Haer & A 3 10 el ufafes @ srre o
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¢-Challan

Treasury Form-209{1)
Flnanclal Handbook Vol.
Form No. 43A(1)

(Seo Paragraph 417 and 478)
Challan torm for depositing amount

Bank Rell. No. - ('l'AIli‘LIHllN'J

[-] ‘rd %
UJ

"lm
'r Ejl lﬂ) wh

If' “‘“;

G

V, Part-1l

Namwe af the ’l'l‘vnsln')‘fﬁu|l-'l'rﬂlslll'}!l%ll:lli(lhlllli ranel =State Bande OF Tnd i (Payment Giateway)

1 Namo of the person (designation If necessar y or HIMALAYA GRI
Organization on whose behall amount is being pald.
2 | Address Barcilley Road Motinagar Haldwan
3 | Registration Number (if necessary)
4 | Full details of amount lo be deposited (for whi
putpose and in favour of) P (for which Stone Crusher and Bhandaran Navinikaran
Shulk
5 | Gross value of Challan 2376000
~6 | Nelvalde of Chall:
® e of Challan 2376000
7 | Full details of Head of Account 0853 - Non-lerrous mining and metallurgy
industry
8 13 Digil code of Head of A/c As per details below
SL No.  Services Detail Head Amount
1 Mineral Concession Fee rent and inlerest charges. 0853001020100 2376000
Total Challan Amount- 2376000

Amount {in words)

Signalure of departmental officer with seal

- Rs. Twenty-Three Lakh Seventy-Six Thousand only

HIMALAYA GRIT

Challan No- 08531 12106425854

Date - 14-NOV-2021

only

Amount in Figure(Rs.) - 2376000

Amount in words - Rs, Twenty-Three Lakh Seventy-Six Thousand

Reeeived Through

Bank Refl: No. - CPABEUHHNY
State Bank OF India (Payment Gateway)
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—’—;ﬁf; IFMS e-Challan

1,

Ch
Vit akhand Troasury Form-209(1) -1:,:-’;’3'-. ki
Financial Handbook Vol. V, Part- | :&r Wy
Form No. 43A(1) s
(See Paragraph 417 and 478) @&:&
Challan form for depositing amount g’f_i“,- i

Name of the Treasney/Sub-Treasuey/Bank/Mank Beanch -State Bank OF Tndla (Payment Galeway)

1| Name ot the person (designation if necessary or HIMALAYA GRIT
Organization on whose behall amount Is being pald.
2 Address Bareilley Road Motinagar Haldwan
3 | Registration Number (if necessary)
4 | Full details of amount to be d i [ icali
purpose and In favolir o eposited (far which Stone Crusher Renewal Application Fee
5 | Gross value of Challan 22000
{6 | Nelvalue of Challan 22000
7 | Full cetails of Head of Account 0853 - Non-ferrous mining and metallurgy
industry
8 13 Digit code of Head of Alc As per details below
SLNo. Services Detail Head Amount
1 Mineral Concession Fee rent and interest charges. 0853001020100 2900
Total Challan Amount- 22000
Amount (in words) - Rs. Twenty-Two Thousand only
Signalure of departmental officer wilh seal HIMALAYA GRIT

— — — — i — e — i — —— —————————— — — T —————— N ————————————

Challan No- 08530921 E0522847

Amount in Figure(Rs.) - 22000

Date - 13-SEP-202 | Amount in words - Rs. Twenty-Two Thousand only

Received Through

Bank Reff. No. - CPABBKBLF9
State Bank Of India (Payment Gateway)
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iy »{’\ IFMS

CChinllon Vank Relf, No, - f'I’M!IlI Illl\\. ll
cr - - Ml g
Y c’, Fl Troasury Form-209(1) rﬁ'ﬁ
o hanclal Handuook Vol. V, Part- Il ng}g,
. Fonn Ho 43A(1) fﬁg ‘,-r!r
(Seo Pacagiaph 417 and 470 , .,
Chaltmn o for duposiing omeunt ] S {
Nivine ol " [OL¥ESY,
NIe of the l"“*“lll\'iﬂult.'l‘l . ;
R : “"'“F'"illlhﬂlnlll. Pt <State Wk OF Badbn (Fayment Cutesay)
1| Nome oty
YIstson (dang
] Wan I pepyn
tnanization ur whoso Liohatl P lh‘l::'::1;]'l1.l|.g HIMALAYA GRIT
d A\MIl'sﬁ
] Iireilley Road Motinagor Haldwini
3| Registration Number (I necossary)
4| Full details of amount t
: o be depo
purpose and In favour of) posiled {for which Slone Crusher Renewal Fee
5 | Gross value of Challan 2000
G | Netvalue of Challan 2000
7 | Full details of Head of Account 0853 - MNon-ferrous mining and metallurgy
- industry
-
' { 6 | 13 Digit code of Head of Alc As per details below
SLNo.  Services Delall Head Amaoun
1 Mineral Congession Fee rent and interest charges. 0853001020100 2000
Total Challan Amount- 2000
Amount {in wards) = Rs, Two Thousand only
Signalure of departmental officer with seal HIMALAYA GRIT
——
Challan No- 08530921E0533152 Amount in Figure(Rs.) - 2000
Date - 16-SEP-2021 Amount in words - Rs. Two Thousand only
Reecived Through

20

Bank Refl. No. - CPABBPHDWO

State Bank OF India (Payment Gateway)

—
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PHrrexuse—19

M/s Himalaya (Srits

e
i‘-:ﬂ_fr'. & Supp. of Crushed and Mechanically Screen Natural-Stone Material of Different Sizes.
Date.....ccveveninnniens
Ret. N&. conammns
SALE PURCHASE FOR FY 2020-21

— (Unit in MT)
MONTH OPENING STOCK PURCHASE TOTAL SALE CLOSING STOCK
| April 136,498.60 : 136,498.60 136,498.60
May 136,498.60 | 27,060.00 163,558.60 13,123.90 150,434.70
June 150,434.70 = 150,434.70 [ 11,752.60 138,682.10
July 138,682.10 = 138,682.10 | 25,314.00 113,368.10
August 113,368.10 = 113,368.10 5,846.90 107,521.20
= September 107,521.20 - 107,521.20 | 29,748.70 77,772.50
October 77,772.50 : 77,772.50 | 37,540.10 40,232.40
November 40,232.40 | 12,210.90 52,443.30 9,647.10 42,796.20
December 42,796.20 | 72,529.70 115,32590 | 20,953.20 94,372.70
January 94,372.70 | 82,928.70 177,301.40 | 21,148.40 156,153.00
February 156,153.00 | 65,601.40 221,754.40 | 55,518.90 166,235.50
March 166,235.50 | 32,849.10 199,084.60 | 32,191.50 166,893.10

293,179.80 262,785.30

SALE PURCHASE FOR FY 2021-22

(Unit in MT)
MONTH OPENING STOCK | PURCHASE TOTAL SALE CLOSING STOCK
" April 166,893.10 | 24,232.30 | 191,125.40 | 25,605.40 165,520.00
May 165,520.00 - | 165,520.00| 5,471.60 160,048.40
June 160,048.40 | 10,662.60 [ 170,711.00 | 24.361.60 146,349.40
" July 146,349.40 | 13,865.90 | 160,215.30 | 17,267.90 142,947.40
August 142,947.40 188.10 | 143,135.50 | 19,773.76 123,361.74
September 123,361.74 123,361.74 | 25,363.90 97,997.84
October 97,997.84 . 97,997.84 | 26,410.46 71,587.38
November 71,587.38 : 71,587.38 | 15,679.40 55,907.98
December 55,307.98 | 15,051.60 | 70,959.58 | 26,442.30 44,517.28

64,000.50 186,376.32

For M/s. HIMALAYA GRITS

M |

2

Partner

—
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Annexute —21

Reegnoni Oflico
Uttarakhaned Pollution Contral Board
Awas Vikas Colony | ildwar (Miunital
AMBIENT AIR QUALITY MONITOIRING

ANOMAL 32252020 22

M/s Himalaya Gots
Barely Road Aqunpur
Haldwam, Distnet-NaintaliUtiraknand |

01 11.2021

Sh. Praveen Aryd MA
Sh Ravindra Singh Jorout MA

Monitoring Location Measured Value Standard Value
(wgfny) (ugfed)

Lot

About 10 meter from 4736
iy _.;';r_us_hi'r_)g unit.
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P
S
Wi

Regional Office
Uttarakhand Pollution Control Board
Awas Vikas Colony,Haldwani (Nainital)

NOISE LEVEL MONITORING

1 Report No
2 Name of City & Address

3 Date of Monitoring

4 Sample Collected by

5 Name of Monitoring Points

6 OBSERVATION

P—JeiseIHLDf47f2021—22

M/s Himalya Grits,

Motinagar, Arjunpur Bariely Road Haldwani
Distt-Nainital (Uttrakhand)

19.01.2022

Sh Shubham Gusain JE
Sh. Ayush Negi SA

1 Near Weigh Bridge towards south direction,
2 Near Main gate.
3 Near Boundary wall towards North direction.

S No. Monitoring Location

Noise Level dB (A)

—

L max L min L eq
1+ Within Premises of industry 12:35-12:45 70.7 554 64.2°
v pyerage Value of 3il the monioning polnts within the premises.

&

Scientific Assistant

75

Junior Engineer
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AnNndxiyde —-2¢€

IN THE HIGH COURT OF UTTARAKHAND AT NAINITAL
Writ Petition (PIL) No.212 of 2019

Trilok Chand ..Petitioner

Versus

State of Uttarakhand & others ... Respondents

Present:- Mr. SR S Gill, Advocate for the petitioner
Mr. S.N. Babulkar, Advocate General assisted by Mr. C.S. Rawat
Deputy Advocate General, for the State; respondent nos.1 1o 7
Mr. Aditya Pratap Singh, Advocate, for respondent no.8

Coram:- Hon’ble Sudhanshu Dhulia, J.
Hon’ble Narayan Singh Dhanik, J.

Hon’ble Sudhanshu Dhulia, J.

Miscellaneous application (IA No.2588 of 2020) is
allowed. Counter affidavit filed on behalf of respondent no.8 is

taken on record.

2. The petitioner has raised an important issue,
which has a vital bearing for the State of Uttarakhand,
particularly for environmental purposes, as there are more
than 300 stone crushers/screening plants, which are
presently running in the State of Uttarakhand. About half of
these stone crushers/screening plants are concentrated in

three districts i.e. Haridwar, Nainital and Udham Singh Nagar.

3. As per the present policy of 2019, a stone
crusher/screening plant can be established at a distance of

300 meters of the residential area, hospital and religious
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whether each of them have got safety measures duly

incorporated or not.

4. A suggestion has come from the Bar that at least
for three districts i.e. Haridwar, Nainital and Udham Singh
Nagar, these stone crushers/screening plants can be located
in a particular designated area, which can be declared as
“industrial area” for the sole purpose of establishment and
operation of stone crushers, which should be at least two to

three kilometers away from the residential, hospital and

religious institution, etc.

5. Since we are not aware of the logistics, we direct
the State Government to properly inquire and make a study of
this issue as to whether all the stone crushers/screening
plants can be concentrated in the designated “industrial area”,
for Haridwar, Udham Singh Nagar and Nainital, and file a

report positively before this Court within a period of four

weeks.

6. It has also been brought to our notice that the
number of stone crushers/screening plants which are more
than 300 in numbers cannot be catering to the needs of the
State of Uttarakhand, and much of its product is exported
outside the State of Uttarakhand. In other words, the State of

Uttarakhand is becoming the pollution zone, whereas the
product which is coming out of these stone

crushers/screening plants is not utilized within the State of

154



and prepare a data and place before this Court within a period

of four weeks.

8. In  compliance of this Court’s order dated
10.02.2020, the Additional Chief Secretary, Government of
Uttarakhand is present in person before this Court. He has
assured this Court that they shall not grant any further
permission for opening any stone crusher/screening plant till

the next date of listing, except with the leave of this Court.

9. Let rejoinder affidavit be filed by the petitioner

within a period of four weeks.

10. List this matter on 19.03.2020 in the daily cause

list.

131, Personal presence of the officer concerned is not

required.

(Narayan Singh Dhanik, J.) (Sudhanshu Dhulia, J.)
18.02.2020
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Phota Ciallery of M/ Hinalaya Stone Industoes
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" Pic. (03) Scrubber attached with. Jaw Crusher
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Photo Gallery of M/s Himalaya Grits

159



Pic. (18) Open Roller Crusher
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Pic. (21) feeding duct l,suzeellrn:!}_
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Pic. (22) DG Set
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